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RAJYA SABHA
Thursday, the 5" August, 2021/ 14 Shravana, 1943 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.

FELICITATIONS BY THE CHAIR
MR. DEPUTY CHAIRMAN: Memorandum of Business. ....(Interruptions)... .
A fafrasra Rg: aeiey,”
MR. DEPUTY CHAIRMAN: Nothing is going on record. ....(Interruptions)... .

Hon. Members, on behalf of the whole House and on my own behalf, |
congratulate Ms. Lovlina Borgohain and the Indian Men's Hockey Team for
winning Bronze Medal in the Welterweight category of Women's Boxing and
Men's Hockey events respectively in Olympic Games 2020 being held in Tokyo,
Japan.

With her spectacular performance, Ms. Lovlina Borgohain has become
the third Indian Boxer to win a medal at the Olympics. Clinching a medal at her
very first Olympics speaks volumes of the hard work and commitment put in by
Ms. Borgohain for this achievement.

With their outstanding performance, Indian Men's Hockey team which
defeated Germany brought glory to the country by winning a Medal after more
than four decades. Their achievement is the culmination of the collective efforts
of various stakeholders including the Government of Odisha headed by
Shri Naveen Patnaik, hon. Chief Minister, who came forward to sponsor the
Men's and Women's Hockey Teams for five years since 2018, for their
continued support and unwavering faith showed in our players, topped up by
the sheer hard work and determination of each player of the Hockey Team.

| am sure, the achievements of our sportspersons will inspire our budding
sportspersons to emulate their achievements and improve upon their
performances.

| wish Ms. Lovlina Borgohain and the Indian Men's Hockey Team

* Not recorded.
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success in their future endeavours and hope that they will continue to bring
many more laurels to the country.

MR. DEPUTY  CHAIRMAN: Papers to be laid on the Table.
Shri V. Muraleedharan.... (Interruptions)... .

st fefraora Rie: w8y,

MR. DEPUTY CHAIRMAN: Please, nothing is going on record. Hon. Member, you are
not allowed to speak. ....(Interruptions)...

PAPERS LAID ON THE TABLE

. Notification of the Ministry of Law and Justice
Il. Report and Accounts (2018-19) of the National Judicial Academy, Bhopal and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Sir, on behalf of Prof. S.P. Singh Baghel, | lay on the
Table—

l. A copy (in English and Hindi) of the Ministry of Law and Justice
(Department of Justice), Notification No. G.S.R. 198 (E), dated the 18" March,
2021, publishing the Supreme Court Legal Services Committee (Amendment) Rules,
2021, under sub-section (1) of Section 30 of the Legal Services Authorities Act,

1987.
[Placed in Library. See No. L.T. 4546/17/21]

Il. A copy each (in English and Hindi) of the following papers:—
(a) Annual Report and Accounts of the National Judicial Academy,

Bhopal, for the year 2018-19, together with the Auditor's Report on
the Accounts.

* Not recorded.
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(b) Performance Report of the above Academy, for the year 2018-19.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4761/17/21]

Reports and Accounts (2017-18 and 2019-20) of BIC, Kanpur and JCI, Kolkata and
related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shrimati Darshana Vikram Jardosh,
| lay on the Table—

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Ninety- eighth Annual Report and Accounts of the British India
Corporation Limited (BIC), Kanpur, for the year 2017-18, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 4588/17/21]

(i) (a) Forty-ninth Annual Report and Accounts of the Jute Corporation of
India Limited, (JCI), Kolkata, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of Comptroller
and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.
(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.
[Placed in Library. SeeNo. L.T. 4589/17/21]

Reports and Accounts (2019-20) of various programmes, organisation, societies and
related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shrimati Annpurna Devi, | lay on the
Table, a copy each (in English and Hindi) of the following papers—

(i) (a) Annual Report of the Samagra Shiksha, Andhra Pradesh, for the year
2019-20.
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Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4629/17/21]

Annual Report of the Samagra Shiksha, Telangana, for the year
2019-20.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4632/17/21]

Annual Report of the Central Tibetan Schools Administration
(CTSA), Delhi, for the year 2019-20.

Annual Accounts of the Central Tibetan Schools Administration
(CTSA), Delhi, for the year 2019-20, and the Audit Report thereon.
Review by Government on the working of the above Organisation.
Statement giving reasons for the delay in laying the papers mentioned

at (a) and (b) above.
[Placed in Library. SeeNo. L.T. 4633/17/21]

Annual Report and Accounts of the, Samagra Shiksha Programme,
Union Territory of Chandigarh, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4630/17/21]

Annual Report of the Samgra Shiksha Programme, UT of Jammu and
Kashmir, for the year 2019-20.

Review by Government on the working of the above Programme.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4628/17/21]

Annual Report and Accounts of the State Implementation Society,
(SIS), Dadra and Nagar Haveli, implementing the Samagra Shiksha,



()
()

iy (a)

(©)
)

[5 August, 2021]

UT of Dadra and Nagar Haveli, for the year 2019-20, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4762/17/21]

Annual Report of the State Implementation Society, (SIS),
Puducherry, implementing the Samagra Shiksha, Puducherry, for the
year 2019-20.

Review by Government on the working of the above Society.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4763/17/21]

Notification of the Ministry of Communications

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Devusinh Chauhan, | lay on the
Table, under Section 37 of the Telecom Regulatory Authority of India Act, 1997, a

copy (in English and Hindi) of the Ministry of Communications (Department of
Telecommunications) Notification No. RG-1/2/(3)/2021-B AND CS(2), dated the
1™ June, 2021, publishing the Telecommunication (Broadcasting and Cable)

Services Interconnection (Addressable Systems) (Third Amendment) Regulations,
2021 (1 of 2027).

[Placed in Library. SeeNo. L.T. 4544/17/21]

l. Notifications of the Ministry of Education

Il. Reports and Accounts of various IISERs for various years and related papers

lll.  Report (2019-20) of the University of Delhi and related papers

V. Report and Accounts (2019-20) of the UGC, New Delhi and related papers
V. Report and Accounts (2018-19) of the CICT, Chennai and related papers

VI. Reports and Accounts (2019-20) of various organisations and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Dr. Subhas Sarkar, | lay on the

Table—

l. (i) A copy (in English and Hindi) of the Ministry of Education (Department
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of Higher Education) Notification No. 1-4/2016(IoE), dated the 1% January, 2021,
publishing the UGC (Institutions of Eminence Deemed to be Universities)
(Amendment) Regulations, 2021, under Section 28 of the University Grants

Commission Act, 1956, along with delay statement.
[Placed in Library. See No. L.T. 4693/17/21]

(it) A copy (in English and Hindi) of the Ministry of Education (Department of
Higher Education), Notification No. 1-103/AICTE/ PGRC/Regulation/2021, dated the
25" March, 2021, publishing the All India Council for Technical Education (Redressal
of Grievance of Faculty/Staff Member) Regulations, 2021, under Section 24 of the All

India Council for Technical Education Act, 1987.
[Placed in Library. See No. L.T. 4694/17/21]

II.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institute of Technology, Science Education
and Research Act, 2007:—

©) (a) Annual Report of the Indian Institute of Science Education and
Research (IISER), Kolkata, for the year 2019-20.
(b)  Annual Accounts of the Indian Institute of Science Education and
Research (lISER), Kolkata, for the year 2019-20, and the Audit
Report thereon.

(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4683/17/21]

(i) (a) Annual Report and Accounts of the Indian Institute of Science
Education and Research, Thiruvananthapuram, for the year 2018-19,
together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4764/17/21]

(iii) (a) Annual Report and Accounts of the Indian Institute of Science
Education and Research (IISER), Berhampur, for the year 2019-20,
together with the Auditor’s Report on the Account.

(b)  Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 4684/17/21]
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(iv) (a) Annual Report of the Indian Institute of Science Education and
Research (IISER), Monhali, for the year 2019-20.
(b)  Annual Accounts of the Indian Institute of Science Education and
Research (IISER), Mohali, for the year 2019-20, and the Audit
Report thereon.
(c) Review by Government on the working of the above Institute.
(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. SeeNo. L.T. 4681/17/21]

. (1) A copy each (in English and Hindi) of the following papers under
Section 38 of the Delhi University Act, 1922:—
(a) Ninety-seventh Annual Report (Part | and II) of the University of
Delhi, for the year 2019-20.
(b)  Review by Government on the working of the above University.
(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.
[Placed in Library. SeeNo. L.T. 4641/17/21]

IV. (1) A copy each (in English and Hindi) of the following papers, under
Section 18 and sub-section (4) of Section 19 of the University Grants Commission
Act, 1956: —

(a) Annual Report of the University Grants Commission (UGC),
New Delhi, for the year 2019-20.

(b)  Annual Accounts of the University Grants Commission (UGC),
New Delhi, for the year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above Commission.

(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4639/17/21]

V. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Central Institute of Classical Tamil
(CICT), Chennai, for the year 2018-19, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
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Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4464/17/21]

A copy each (in English and Hindi) of the following papers:—

Annual Report of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2019-20.
Annual Accounts of the National Institute of Industrial Engineering
(NITIE), Mumbai, for the year 2019-20, and the Audit Report
thereon.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. SeeNo. L.T. 4685/17/21]

Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Northern Region, Kanpur, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4686/17/21]

Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Southern Region, Chennai, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4688/17/21]

Annual Report and Accounts of the Board of Apprenticeship Training
(BOAT), Western Region, Mumbai, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board.
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Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4687/17/21]

Annual Report and Accounts of the Sant Longowal Institute of
Engineering and Technology (SLIET), Sangrur, Punjab, for the year
2019-20, together with the Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4689/17/21]

Annual Report and Accounts of the National Institute of Foundry and
Forge Technology (NIFFT), Ranchi, Jharkhand, for the year 2019-20,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4690/17/21]

Annual Report and Accounts of the Central Institute of Technology
(CIT), Kokrajhar, Assam, for the year 2019-20, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. SeeNo. L.T. 4691/17/21]

Annual Report of the National Council for Promotion of Sindhi
Language (NCPSL), New Delhi, for the year 2019-20.
Annual Accounts of the National Council for Promotion of Sindhi
Language (NCPSL), New Delhi, for the year 2019-20, and the Audit
Report thereon.
Review by Government on the working of the above Council.
Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. SeeNo. L.T. 4680/17/21]



10

[RAJYA SABHA]

l. Report and Accounts (2019-20) of NCPCR, New Delhi and related papers
Il. Report and Accounts (2019-20) of CARA, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Dr. Munjapara Mahendrabhai, | lay on
the Table—

[.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 16 and sub-section (4) of Section 29 of the Commission for
Protection of Child Rights Act, 2005:-

(a) Annual Report and Accounts of the National Commission for
Protection of Child Rights (NCPCR), New Delhi, for the year 2019-
20, together with the Auditor's Report on the Accounts.

(b) Performance Review of the above Commission, for the year 2019-20.

(2) Statement (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.
[Placed in Library. SeeNo. L.T. 4601/17/21]

Il. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Central Adoption Resource
Authority (CARA), New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4602/17/21]

SHRI P. CHIDAMBARAM: Sir, | have a point of order. ....(Interruptions)... . We can
understand the Parliamentary Affairs Minister occasionally laying a paper on behalf of
his colleague who is unable to attend the House for some reason. But every day we
find the Parliamentary Affairs Minister lays the papers for half a dozen Ministers.
Those half a dozen Ministers don't respect the Rajya Sabha. ....(Interruptions)... .
Every day he is doing it; everyday! How canyou do it? ....(Interruptions)... . If the
other six Ministers don't want to come to the Rajya Sabha.... (Interruptions)... .

2 Ioprafer: AT RrewRy Sfl, U8 33 Bl IR M= S 7 ST 2T,
HFHII TR | BITS-19 B (RN DI I §Y I8 IR (BT 2. (GE). .

SHRI P. CHIDAMBARAM: Everybody is here. ....(Interruptions)... .
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON ENERGY

S1. guig] Badt (SR gswn): weiey, H 9T et ol dddl Sudi i

AT (2020-21) & F=IfaRaa gfcae=T & ga-ga i (IRl qn fawt #) 9w

geol UR T §:-

(i) "I &= B HUMIl DI AT BIIAT sl BT fdbry” fawy & ddg o
JISRETT Ufde;

(iy Taera e @ dulri grR1 e uRArSTIRll & e/ aEmas qul dR o
facte fawa & g # S=1¥ai ufaded; 8k

(i) "R H SR faggd & e & Heg | et gfiae|

MESSAGES FROM LOK SABHA

() The Personal Data Protection Bill, 2019.
(1) The Coconut Development Board (Amendment) Bill, 2021.

MR. DEPUTY CHAIRMAN: Message from Lok Sabha, Secretary-General.

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

®
"| am directed to inform you that the Lok Sabha, at its sitting held on the 4™ August,
2021, has adopted the following motions:-

(1) " That this House do appoint Thiru Dayanidhi Maran, Dr. Satya Pal Singh and Smt.
Aparajita Sarangi to the Joint Committee on the Personal Data Protection Bill,
2019 in the vacancies caused by the resignation of Smt. Kanimozhi
Karunanidhi from the Joint Committee and induction of Smt. Meenakshi Lekhi
and Shri Ajay Bhatt to the Union Council of Ministers."

(2)" That this House do recommend to Rajya Sabha that Rajya Sabha do appoint four
Members of Rajya Sabha to the Joint Committee on the Personal Data
Protection Bill, 2019 in the vacancies caused by the retirement of Prof. Ram
Gopal Yadav from Rajya Sabha and resignation of Shri Bhupender Yadav,
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Shri Rajeev Chandrasekhar and Shri Ashwini Vaishnaw from the Joint
Committee on the Personal Data Protection Bill, 2019 and communicate to this
House the names of the Members so appointed by Rajya Sabha to the Joint

mn

Committee.
an
"In accordance with the provisions of rule 120 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to inform you that Lok Sabha, at its sitting
held on the 4™ August, 2021, agreed without any amendment to the Coconut
Development Board (Amendment) Bill, 2021, which was passed by Rajya Sabha at
its sitting held on the 30" July, 2021."

REPORTS OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT

SHRI SUJEET KUMAR (Odisha): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Rural Development:-

(i)  Sixteenth Report on Pradhan Mantri Awaas Yojana - Gramin (PMAY-G);

(i)  Seventeenth Report on Action Taken on the Recommendations contained in
the Thirteenth Report on 'Demands for Grants (2021-22)' pertaining to
Department of Rural Development (Ministry of Rural Development);

(i) Eighteenth Report on Action Taken on the Recommendations contained in the
Fourteenth Report on 'Demands for Grants (2021-22)" pertaining to the
Department of Land Resources (Ministry of Rural Development); and

(iv)  Nineteenth Report on Action Taken on the Recommendations contained in the
Fifteenth Report on 'Demands for Grants (2021-22)"' pertaining to the Ministry
of Panchayati Raj.

REPORT OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING
COMMITTEE ON WATER RESOURCES

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | lay on the Table, a copy (in
English and Hindi) of the Twelfth Report of the Department-related Parliamentary
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Standing Committee on Water Resources on "Flood Management in the Country

including International Water Treaties in the field of Water Resource Management with

particular reference to Treaty/Agreement entered into with China, Pakistan and
Bhutan".

STATEMENTS OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING

COMMITTEE ON CHEMICALS AND FERTILIZERS

it faorg gt e dFR (STR U<en): /89y, | AW |Efea 9 iR IdR®
Aeeft dadta et 9 & FrafaRad uftaeel R SRR gRT M & T8 HRaTs
®I T a1l FrferRad siftm IR R &1 13 FRarg dde} faavur @ ve-va g
(ST T =<l #) AT e ol IR @l g

Q)

(il

(i)

(iv)

(V)

3wy fI9RT A R "iife (qeg = smesr 2013 & A9 Wed dAfgd
aNyferdl & o (3iwe fHior faur) vy R | & sru= @laed afrdes
(AITEdl dids |qHT) ¥ 3fdfdee RBIREN W) @ 18 dRars dadt yeH gfaded
GEREIGIEREDE

T AT YS! AT fA9HT 1 3T A/ (2019-20) IR AT &b (94 §AX
gfdes (FAEdl Al 4N | 3fafase BIRel R &I 73 dRdlg el Fiai
gfcrde (=gl il q4);

39 fIHRT BT ST H (2019-20) TR AT & 9+ = gfcde (Frgdl
QTP ) ¥ 3fafase RIBIREN W &1 18 HRaTg el Rl ufade (F3gd]
RICASEINY

RATI TAT UG RATI [GHRT BT & A1 (2020-21) TR FHART & (Y1 B3
gfirded (Aagdl did 94D H fdfdse RpRen wR & 18 drRars ddel avgdi
gferde (FFEdl dld 941); 3R

3IT9Y fIHIT BT 3T A (2020-21) W AT & (Y 3Sd ulcrda (q=edl
P ) ¥ fdfde RwIRe R 3 8 BRars deel dggat gfided (T=gdi
P 4D |

13
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STATEMENTS OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | lay on the Table a copy each
(in English and Hindi) of the following Statements of the Department-related

Parliamentary Standing Committee on Food, Consumer Affairs and Public
Distribution:-

(M

(il

(i)

(iv)

Statement showing Action Taken by the Government on the recommendations
contained in Chapters | and V of the Fifth Report (Seventeenth Lok Sabha) on
the recommendations of the Committee contained in its First Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2019-20)" of the Ministry of
Consumer Affairs, Food and Public Distribution pertaining to the Department of
Consumer Affairs;

Statement showing Action Taken by the Government on the recommendations
contained in Chapters | and V of the Sixth Report (Seventeenth Lok Sabha) on
the recommendations of the Committee contained in its Second Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2019-20)" of the Ministry of
Consumer Affairs, Food and Public Distribution pertaining to the Department of
Food and Public Distribution;

Statement showing Action Taken by the Government on the recommendations
contained in Chapter | of the Seventh Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Third Report (Seventeenth
Lok Sabha) on ‘Demands for Grants (2020-21)" of the Ministry of Consumer
Affairs, Food and Public Distribution pertaining to the Department of Food and
Public Distribution; and

Statement showing Action Taken by the Government on the recommendations
contained in Chapters | and V of the Eighth Report (Seventeenth Lok Sabha)
on the recommendations of the Committee contained in its Fourth Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2020-21)" of the Ministry of
Consumer Affairs, Food and Public Distribution pertaining to the Department of
Consumer Affairs.
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STATEMENTS OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING

COMMITTEE ON INFORMATION TECHNOLOGY

DR. NARENDRA JADHAV (Nominated): Sir, | lay on the Table, a copy each (in
English and Hindi) of the Statements of the Department-related Parliamentary

Standing Committee on Information Technology (2020-21) on:-

QO

(i

(i)

(iv)

(V)

(vi)

Thirteenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its First Report (Seventeenth
Lok Sabha) on ‘Demands for Grants (2019-20)" of the Ministry of
Communications pertaining to the Department of Telecommunications;

Fourteenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Second Report
(Seventeenth Lok Sabha) ‘Demands for Grants (2019-20)" of the Ministry of
Information and Broadcasting;

Fifteenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Third Report (Seventeenth
Lok Sabha) on ‘Demands for Grants (2019-20) of the Communications
pertaining to the Department of Posts;

Sixteenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Fourth Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2019-20)" of the Ministry of
Electronics and Information Technology;

Seventeenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Eighth Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2020-21)" of the Ministry of
Information and Broadcasting;

Eighteenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Fifth Report (Seventeenth
Lok Sabha) on ‘Demands for Grants (2020-21) of the Ministry of Electronics
and Information Technology;
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(vii) Nineteenth Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Sixth Report (Seventeenth
Lok Sabha) on ‘Demands for Grants (2020-21)" of the Ministry of
Communications pertaining to the Department of Telecommunications; and

(vii) Twentiethn Action Taken Report (Seventeenth Lok Sabha) on the
recommendations of the Committee contained in its Seventh Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2020-21)" of the
Communications pertaining to the Department of Posts.

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the One
Hundred and Sixth Report of the Department-related Parliamentary Standing
Committee on Personnel, Public Grievances and Pensions

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER
OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER
OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, with your
permission, | lay a statement regarding status of implementation of
recommendations/observations contained in the One Hundred and Sixth Report of
the Department-related Parliamentary Standing Committee on Personnel, Public
Grievances and Pensions on Demands for Grants (2021-22) pertaining to the Ministry
of Personnel, Public Grievances and Pensions.

Status of implementation of recommendations contained in of the Fourth, Sixth,
Eighth and Forty-First Reports of Department-Related Parliamentary Standing
Committee on Defence

& HAT H Yog HAl; 9T e JA1ad | g |93t (3 o1y Wg): Aeigy, H
fereTferRae & ¥eer § axhed THT Ueel IR Rl §:-
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(1) "3 TAHIOTN, e e SR I |, JUrasil JATRETa 3R
DHSC BIR HBIFQLTSAT (AT ¥, 19 3R 20)" BT I AN (2019-20) b Ay H
AT Hefer e Heell Soeiy vt |l & <1 gfide | sidfase RybriRen
& BHIATEIT BT R

(i) AT, ST, R AT 3R WYTh FIH (AT . 19 3R 20)" BT &I AT (2020-
21) & Aag H fA9RT T e deeht Sudia Wi |afifa & we gfiaeT |
sidfase RpTREN & Braaas & [RAf;

(iiiy "3 TR, e STger 3R faRT FI3, IUrasil LETd 3R T
BHST DR ARG (AT ¥, 19 MR 20)" BT I AN (2020-21) b Hag
faurT Sefea e Adelt Sy wml afifa & smed gftded # sidfds
RImTRET & Brat=ra & fRAfd; @ik

(iv) T, SR SR 1Y [T (AT 4. 20) EI%WWQOB 19) & Hag H fAHTT
T T el Gy IR Ififd & shdreid ufades § idfdse RrwriRen
& HraaIT B [RAf

Status of Implementation of of recommendations/observations contained in the Three
Hundred and Twenty-Second and Three Hundred and Twenty-Fourth Reports of
Department-Related Parliamentary Standing Committee on Education

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. SUBHAS
SARKAR): Sir, with your permission, | rise to lay statements regarding:-

©) Status of implementation of recommendations/observations contained in the
Three Hundred and Twenty-second Report of the Department-related
Parliamentary Standing Committee on Education pertaining to the Department
of Higher Education, Ministry of Education.

(i) Status of implementation of recommendations/observations contained in the
Three Hundred and Twenty-fourth Report of the Department-related
Parliamentary Standing Committee on Education pertaining to the Department
of Higher Education, Ministry of Education.
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OBSERVATION BY THE CHAIR

it fefraora Re (veg U : T TR R, ..(@@auM) ... 980 Ue9 | Sfoar 8k
3T S8l UR 91¢ W W] Td18! B3 &l ...(FaEH). .

MR. DEPUTY CHAIRMAN: Hon. Members, yesterday a very unfortunate incident took
place after the adjournment of the House for the day. ....(Interruptions)... . One of
the Members of Rajya Sabha, who was earlier suspended from attending the meeting
of the House for the day under Rule 255 of Rajya Sabha.... (Interruptions)... . --you
have no permission to speak- - tried to enter the Rajya Sabha Chamber, and on being
stopped by the security personnel, broke the glass of one of the doors of inner lobby
of the Rajya Sabha Chamber. A lady security officer from the Parliament Security
Service was hit by the glass piece and got injured. She has lodged a complaint and
the matter is under consideration of the hon. Chairman. This unbecoming conduct of
the Member of Rajya Sabha is highly deplorable and condemnable
....(Interruptions)... . Now, Zero Hour Submissions..... (Interruptions)... .

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | have a point of order under
Rule 255. The Member whose name is mentioned, she was suspended for the
remaining period of the meeting. Yesterday, the House was adjourned around 3.15
p.m. and they were not allowed to enter. They were sitting in the Central Hall, and the
lady bags were here in the Chamber of the House. They were supposed to come and
take away their bags, after the adjournment of the House. There was no meeting; the
House was adjourned for the day, they were not allowed by the security people, and
in the commotion, the glass pane was broken. How come the responsibility lies on
her? And for that, she will be suspended again today. What is going on in this
House? ...(Interruptions)... What is going on in this House? ....(Interruptions)...

MR. DEPUTY CHAIRMAN: This matter is under consideration of hon. Chairman.
....(Interruptions)... . Nothing is going on record. Now, we will take up Zero Hour
Submissions, Shri Ram Nath Thakur. ....(Interruptions)...

37l I 1T ST : SUFHIYT Sl ... (GET) ...

[T & A1 (& IR M) Heiey, H JHeIal § & 3R =R I sanitize BT &
fore dg fpar <7 @1 o1, A1 TP AMd URIoR & R 9 d9 fear o1 @
ATI...GH)... IE Sl ARIY AT ST I&T 2 foh I8 UbT ST I8T AT A1 d 3G 7
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3N Heh- IR TR &8 BI BT AT ...(FTUM).... IR I8 FHiF AlS AR T8 FHiF el
HHAR] B STB & Al I8 HaIY acceptable behaviour &1 Bl HhdTl...(cTTHT ). .. H
HASIT g b SHDI S DBRTg SY| S Al SR T8T IR BT BR B &, fad-X0d
PR IE T, SN B9 | I f5l B oft qren & Srert ARyl @ay).. # TR
TRIE BT ...(AYH)... A AT HGRAT A AR B 6 d $H JBR Bl
IIER HIh TAN HHATRIT BT AT WG 7 B ... HILT)...

fuer & w1 (sft wferdToE @RA): TR, FA BT S incident 7, I8 DIg TAT L B
yeeid $RA AT JBT W AU I I@H & fy 89 AR S $B IR ©, d8
parliamentary democratic way I B P %I(ERIHFI) 3?1?5( q%ﬁ(amrﬁ) RS
AT BT ol %\’, s?ﬂ Oiile Y Yg BldhX Sieall Sl 9 B8l 1, 'Disruption is part of
democracy’, 3R 39 & ﬁwwvﬁﬁ W Pal ATl...cIdHT). ..

N ST : T B BRIATET 15 e & forw g &) S 21

The House then adjourned at fifteen minutes past eleven of the clock.

The House reassembled at thirty minutes past eleven of the clock,
[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]

REGARDING REQUEST TO ALLOW THE HOUSE TO FUNCTION

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, firstly,
please take your seats; be calm. | have an important announcement to make.
....(Interruptions)... . Please be seated and be calm. ....(Interruptions)... .

SHRI SHAKTISINH GOHIL (Gujarat): Sir, the Leader of the Opposition was speaking
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | know; please go to your
seats. ....(Interruptions)... .

SHRI SHAKTISINH GOHIL: Sir, he was speaking ....(Interruptions)... .
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | know; please go to your

seats. ....(Interruptions)... . If you want him to speak, please go to your seats first.
....(Interruptions)... . You can’t disrupt the Chair. ....(Interruptions)... . If you
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want to speak, you have to go to your seats and be calm. Let the House run
peacefully. ....(Interruptions)... . | know that. Please take your seats. Let the
Business of the House be run. ....(Interruptions)... .

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, |
would....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am so sorry, hon. LoP.
You cannot blame the Chair. You cannot cast aspersions on the Chair.
....(Interruptions)... .

SHRI MALLIKARJUN KHARGE: Sir, | will tell you that.... (Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands
adjourned to meet at 12.00 noon.

The House then adjourned at thirty-two minutes past eleven of the clock.

The House reassembled at twelve of the clock,
(MR. DEPUTY CHAIRMAN /in the Chair.)

ORAL ANSWERS TO QUESTIONS

MR. DEPUTY CHAIRMAN: Q. No. 181. Shri Rajendra Gehlot. ....(Interruptions)... .
Q. No. 181. ....(Interruptions)... .

P8 AN HEH : WX, Ul 8 HE-1 918 2l ...(aE ). .

fuer & a1 (o wfrdToE @) TR, W HW I Y &1 W& 5l od § 989 4
ISH TSI 3N IR H Iz A o digy Miaet |1es, ofte} ot & 81y & a1
GH B 15 31X 379 MY TRl 31 dieT b [olY FHYI 31, <l A 37l qref Y e
G118 3iR 813 adjourn 81 AT I8 AT E? ...(GEH)... H YD T AT aTad]
AqT? ...(HAUT)...

o STUI : WA A4, A Aeg Sl fRART S I8 8, 98 319 <9 e
IR & 3R 9} 93 AR 7 B ....(aem). .
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Y AfrpTolA @A : AR7 W I HET B .. @AYH)... 59 din 7 f[dew 9 8 €, a1
FIT W G TS G Febol| . (@EAYT)... TR, § 3{7qch AIfCH H A1 <181 gl MM
ST & ©B: A Bl 39 9 I [ATgT B b 7T BTl I8 MU wdd 255 6 d8d
BT el 255 RIT Hedl 82 "The Chairman may direct any member whose conduct
is in his opinion grossly disorderly to withdraw immediately from the Council and any
member so ordered to withdraw shall do so forthwith and shall absent himself during
the remainder of the day’s meeting." So, they have been withdrawn from only the
day's meeting, not after adjournment. When the House is adjourned for the day, they
came here to take their things, papers and bags etc.

MR. DEPUTY CHAIRMAN: Hon. LoP, this matter is reported and it is under

consideration. ....(Interruptions)... . This is Question Hour. It is under the
consideration of the hon. Chairman. Please sit down ....(Interruptions)... . | have
already replied to this. Please sit down. ....(Interruptions)... .

ﬁww : ¥R, U fAFIC| | will complete in one minute.
SHRI K. C. VENUGOPAL: Sir, let him complete. ....(Interruptions)... .

i} AfeThTS @A : ¥R, 9 BISH adjourn 81 1, Tl I AT (&R 3771 ared A1 4
TET T H I8T I Frhery SeR & ok 8T 1, 1 §9R...

MR. DEPUTY CHAIRMAN:  This matter is under the consideration of the
hon. Chairman. This has been reported. ....(Interruptions)... .

SHRI MALLIKARJUN KHARGE : No, no;.... .... (Interruptions)... .

MR. DEPUTY CHAIRMAN: No, please sit down. Hon. Member, Shri Sukhendu
Sekhar Ray has made ....(Interruptions)... .

SHRI MALLIKARJUN KHARGE : No, no. Ui TIIel Sit 9 i1 8T, 98 Ted & 3R
MY ....(Interruptions)... .

it SURUTIfA : THdl ST .. (aE). .

21



22

[RAJYA SABHA]

U B WAt (SN YR T Al : W, B Bl 7 yeeH w emuRi g, A
T TR JMuRT &, Aifh &1 i) Ry 21 ...@aem).. S avE ¥ dldad & #fex
DI IHAR DI DI TSAH 3R FIISL B 7[5 7, I9 R AMART Bl .48 ). o
IRE | IBl & R i<t & A1 2AUTS g 2 3R 98 R dls-HIs B 78 T,
I TR 3MART 1 ... FFT).... 3T [ b YR G+ Dl AY1 [ il &l qors 4
hijack BT A8 &, I TR BART AMRT € 3R Uy Sl 9 Il a1 Pal 2l
..(FALT).. S8 T8 & BT B...@au™).. 3T s+ &A1 & v &) W@ £,
Jfee e nfafafeT iR 9es &1 HRIAET 1 hijack B B BIRE, I8
unacceptable &, I .(qYT)...

MR. DEPUTY CHAIRMAN: Now, we proceed to Question Hour. Q. No. 181.
Shri Rajendra Gehlot. ....(Interruptions)... .

Smart Class System in KVs and JNVs

*181. SHRI RAJENDRA GEHLOT: Will the Minister of EDUCATION be pleased to
state:

(a) the details of ‘Smart Class System Scheme’ in Kendriya Vidyalayas (KVs) and
Jawahar Navodaya Vidyalayas (JNVs);

(b) the number of classes for which this system has been set up under the said
scheme, in the State of Rajasthan; and

(c) whether Government proposes to set up smart class system in all the
classrooms, if so, the details of the target set for this purpose, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRIMATI
ANNPURNA DEVI): (a) to (c¢) A statement is laid on the Table of the House.

Statement
(a) Given the emergence of digital technologies and the emerging importance of
leveraging technology for teaching—learning at all levels from school to higher
education as provided in the National Education Policy 2020, Government accords
high priority to promotion of smart classrooms in schools all over the country including
Kendriya Vidyalayas and Jawahar Navodaya Vidyalayas, for which the Government is
making continuous effort. Smart classrooms is an important ICT component under

" Original notice of the question was received in Hindi.
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Samagra Shiksha, the integrated flagship scheme of the Department of School
Education and Literacy. In the Kendriya Vidyalayas and Navodaya Vidyalayas , Smart
class systems (e-classrooms) facilities have been set up in the form of desktop /
Tablet based system, Interactive board displays, etc. At present, 11780 e-
Classrooms have been set up in KVs. There are 1173 e-Classrooms and 825 smart
computer labs with smart class provisions in JNVs.

(b) There are 628 e-classrooms in 50 KVs and 62 e-classrooms and 55 smart
computer labs with smart class provisions in 35 JNVs in the State of Rajasthan.

(c) Setting up of smart class system is a continuous process which depends upon
various factors such as opening of new schools, addition of higher classes, availability
of funds, availability of Internet connectivity, etc.

#ft oS e : AT SYHHMT ST, # 9d A1 | A HA Sl | U8
ST AR b TSR H Uh 31 &A1 HIATed Wil & A1J-F1Y ... )...

it ITMHTIRY : ST FASRATV It # €, ST #)7T MWIE © 6 9 3o+ ey W <y
...(TAHT).. 4G B Tl &, Ig FITA 3R B ...(TaL)...

sft o TR . I BIs URTd [aRENE B2 .(au)...

S STAIYUTE qall : SUQHIYRT HE 1S, H AT GG 3 Y8 Hvll [P d SR
39T 99 YB| ...(SIGLT)...

s Yol TEAd : HEISY, IORYE H U Y AT BTy Wid™ 6l YdTd
R 21 ...(@aH)... R 596 [ SR BT UK 39S a1 (=R 872

...(TTET)...

ST SO Ql : IUFHMNT HIGd, AT HG H31 21 =5 A&l Sl & -Igcd
Td ARSI H I R e, 2020 & T Wpetl e I SeadR e de a4l wR
R M-I & oIy WNRID!, .. (GEm)... feasible THIDI GRT IRBR
P 1Y fa=ITerdl iR STarex Tdied el Qfed qX a2 & Tpodd H 1T BETsi| B
JEMET 1 Bl I WRAHEGT Sl gl ...(TaH)... AR g9 oy FROR 9394 o)
B Bl ...(aH)... A1 GG 7 AT Il UL Y81 &, ISP Aag H H M1 18!
% 1o 31l VAT Blg UTd 21 21 ...(aeT)...
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#l IMPHAR I : ITFHIRT FBIGd, H 731 ST DI IR I AT BT W g=yd1g
AT AT o i faemmerdl § vadl- e, SR 3R SSeequd b foTy ST 3fReTor
! FARAT 8, I8 ATl ST TR R B, I ... @awm)...

1t STAUTI : 3ATY YT FaAT Y| ...GET)...

#f IAPAR Tl : ITFHTIRT AEIGY, ART U I8 © & F=1g faemeri § val-
THe!, JMERAT 3R SSgud & oIy St QIREfvT ot egaen &, 98 offdl AT I W T,
..(TGT)... b B 13 A=l &1 IR 81 -1 & 31R a8i ool 99 UR AN B!
H@T B, 9 W7 SRIY ¥ & g8f Aoe 99 W), I W oad & SMER WX &l
3IRET &I e fhy M &1 fIaR 87 ...(aem)...

ST JT=IYUTT Qdl : IUFHUNRT HBIGY, I8 U3 S9Y Wafdd Tl 21 ...(@aum)... §
A AR Bl §HD! SITADBRT < G| ..(FaLT)...

DR. M. THAMBIDURAI: Mr. Deputy Chairman, Sir, thank you very much.

..(Interruptions)... . | appreciate the hon. Prime Minister of India and also the
Minister of Education for giving highest priority to sports from early classes all over the
country, including KVs and JNVs. ....(Interruptions)... . | appreciate that.
....(Interruptions)... . But, at the same time, Sir, there is a lot of demand in Tamil
Nadu to make Tamil language as a compulsory subject in KVs. ....(Interruptions)... .
It is not only Tamil Nadu, but also in other States there is a need to teach local
language compulsorily in KVs. ....(Interruptions)... . So, | would like to know from
the hon. Minister whether the Government will come forward to accede the demand
of the people of Tamil Nadu to include Tamil language as a compulsory subject in
KVs. ....(Interruptions)... . | wanted to have the reply to this. ....(Interruptions)... .

Sl YUt <4t : U HEIey, % d<=1d ey iR Jaiey ey g
81, dfcn a3y el AN & ded AXGRI (el Bl W WIS 991 &I g9R)
AT Bl .. FAY)... I8 GO Yg9 #31 Sit &1 Fared WAHddar gl
..(FAYH)... 396 TEd 8 <Iad IR colarel R fRw 99 W E

...(AYT).. ABIGY, ST8f T diHel WY BT [aTd & I § I8 S aredl (& 59 |y
ﬁﬂéﬂ%ﬁt{%&ﬂ?ﬁﬁ 2020 % TET HIRAT HIHRN H UGS HR 8, ...(aeM)... 75
fRrer T & 397 AR Sl BT FHATAL fhar T B ... .

i} 7Y AER : ARG, FAIC FAIS Bl ITe] I & ol T3 teaching methodology
P SR TSl 8, S traditional style | 37T BT & ...(@EHT)... H 3TTdh ATTH
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AT HAT Sl g8 YT AR b a1 TaHE ol H YT dTel fRierehi bl s
TSI § R HR 3iR 9T BRI & HdY H DIs HSH Io1AT 872 ...(FGEH)...

Sl srqut adt : AT SYFHMRT S, dieH 3-fdem & dgd e i’ &
A1 | §H ST Bl AR B )l ...(QaET)... T8 TSI R1eAT e & SR s
dd-1d A B UG S1Y, IAD A1egq | 1 &9 << $l UiRIEw <d & ...(Iae)...

MR. DEPUTY CHAIRMAN: Question No. 182. Questioner, hon. Member Shri Vaiko
-- not present. Next, Dr. Vikas Mahatme.

* 182. [ The questioner was absent. |
National Handloom Development Programme
*182. SHRI VAIKO: Will the Minister of TEXTILES be pleased to state:

(a) the status of implementation of National Handloom Development Programme;

(b) whether there is a significant shortfall in the physical and financial achievements,
if so, the figures for the last three years, district-wise in the country;

(¢) the detailed reasons for the shortfall, especially in Tamil Nadu; and

(d) efforts made to make the programme successful and to improve the living
standard of handloom weavers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA
VIKRAM JARDOSH): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) Under various components of the National Handloom Development
Programme (NHDP), financial assistance is provided to the eligible handloom
agencies/weavers for purchase of upgraded looms and accessories, design
innovation and product diversification, infrastructure development, marketing of
handloom products in domestic as well as overseas markets, MUDRA loans at
concessional rates, etc. Guidelines of the NHDP are applicable throughout the
country.

In the last 3 years (2018-19 to 2020-21), an amount of Rs.353.05 crore was
allocated as Revised Estimate (RE) under Grant-in-aid head of NHDP, against which
expenditure of Rs. 347.65 crore was incurred. The achievements under the NHDP
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depend upon the receipt of viable proposals from the State Governments as per the
extant guidelines of the scheme. MUDRA loans are sanctioned by the banks on the
basis of their internal credit appraisal parameters. There was also a fall in the number
of viable proposals like marketing expos, etc. from the State Governments. Further,
the conditions emanating from Covid-19 pandemic led to disruptions in overall
economic activities at large leading to demand and supply shifts in the off take of raw-
materials and finished goods including in the handloom sector.

During the said period, under NHDP details of marketing events sanctioned,
alongwith the benefits extended to individual weavers under the cluster component
and number of MUDRA loans and amount sanctioned in the State of Tamil Nadu and
rest of the States/UTs are as follows:

S. Name of No. of No. of No. of No. of No. of No. of Mudra Amount of
No. the Marketing weavers weavers weavers weavers loan loan
State/UT events benefitted provided provided assisted for sanctioned sanctioned
under Skill looms & Lighting construction (Rs. In crore)
upgradation | Accessories Units of
Worksheds
1 Tamil 21 1,438 1,955 118 41,568 207.23
Nadu
2 Rest of 324 9,924 20,192 2,597 1,139 25,193 169.92
States
/UTs

The Handloom Sector is unorganized, rural-centric and traditional in nature. To
overcome various challenges being faced by handloom weavers, the Ministry of
Textiles has taken following new initiatives to develop and improve the handloom
sector:

(i) To support the handloom sector and to enable wider market for handloom
weavers, steps have been taken to on-board weavers on Government e-
Market place (GeM) to enable them to sell their products directly to various
Government Departments and organizations. So far about 1.50 Lakh weavers
have been on-boarded on the GeM portal.

(i) To enhance productivity, marketing capabilities and ensure better incomes, 125
Handloom Producer companies have been formed in different States.

(i) Under Concessional Credit/Weaver MUDRA Scheme, margin money assistance
at 20% of the loan amount subject to a maximum of Rs.10,000/- per weaver,
interest subvention upto 7% and credit guarantee on loans for a period of three
years are given.

(iv) Design Resource Centres (DRCs) have been set up in Weavers' Service

Centres (WSCs) at Delhi, Mumbai, Varanasi, Ahmedabad, Jaipur,
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Bhubaneswar and Guwahati, through NIFT with the objective to build and
create design-oriented excellence in the Handloom Sector and to facilitate
weavers, exporters, manufacturers and designers access design repositories
for sample/product improvisation and development.

(v) To promote marketing of handloom products, Handloom Export Promotion
Council (HEPC) has been organizing International Fairs in virtual mode. During
the year 2020-21, 12 handloom fairs were organized in virtual mode.

Besides interventions under NHDP, financial assistance is also provided for
raw material, infrastructure projects such as dyeing/printing, reeling/spinning,
marketing complex, design studies, value addition etc.

As per existing policy framework, the schemes being implemented by the
Government of India for the development of handlooms and welfare of handloom
weavers are executed through the State Governments and handloom agencies
functioning in the States. For effective implementation, the schemes are monitored
from time to time at the Central and State level.

S1. fIer 7= : SyqUIUiy #eled, # arexoiiy #30) Sft &l gwiare =1 g fd
S99 |ATe 20 B9R | SATGT AN Bl S781 handloom accessories &l - (AdHYT)... T
HATd IE B T WM & FoRed AR H 9 8 &1 9918 | Sl eh $IPp 81 o,
HERTE § 1 89 @ gofg 9 ol WY .. (@a9).. 814 8, 9™ & B IR 8 &,
..(TTT).... S AR, HUINCH IHR ST TSdT © 3R AP MR ABR S &
fIU ST ¢ €, d 981 hdel U (A-IC & 77 Bl Sl ©...(@aHT)... Al RT3 ¢-F 98]
SITET OR B D! &7 ...(FdHH)... TIRT I8 8 b ASRTE H Sl FolRex T8l g, Sl
D] FHIST &, ST weaver community &, FIT 8H ITh! W §Sc]H BT BIIST & Hebdl
g7 Ife TAT BT 8, o &9 AERTE H Rich eI 981 Uil ...(aae)...

it STHUTIRT : AT ASRATT, YR Bl AAG Y AR 8] gl...(aE)...
39 RN Bl i R IET &l ... o, IR BIST SRFSR MR B
..(TTL)... 235 3R BT S Hed &, SHDI 3T Seoigd B I8 &, Al A
SR, A4S RIATH HRATS & Aol §l ...(AGETH)...

sl <o faspw SRew : STV J8i9y, o™ H3 S 7 9 ARG Bl My
Handloom, My Pride & HIEIH ¥ ©Sc[d a6y B! 9gd TR (ST Bl...(aH)... 89
IR RSNG| Eﬁ, JTTI-3M+T ST & Sl WY weavers & AT S W handloom &
artisan ©...(@GET)... I7H] JHIC B &b (ol BH 59 q(2H I o1 ST 81 A1
HGH ] Ig Y [ARINHR AERTE A ST gl 8, dl H 918 § Iqdh IR H Ih!

SIECINREEICI

27



28

[RAJYA SABHA]

DR. AMAR PATNAIK: Mr. Deputy Chairman, Sir, there is a demand from the National
Federation of Handlooms and Handicrafts that handlooms should be covered under
the Atmanirbhar Bharat package. ...(Interruptions)... Is this demand being
considered by the Government, so that it becomes a part of the Atmanirbhar Bharat
as an MSME? ... (Interruptions)...

st <9t fahd SIREIY : STHYTURT 9815y, Ul Thursday &1 Wt AH-IT T
= g1 92 YW ATl...@GEH)... {7 I IHS STa1d 5 I 9ardT o1 {6 3719 &4 IHD
IR ¥ faRed d SFeR <, A1 H IS0 I 9T & IR H A1 SR < gl
...(TTT)...

S} ST WS : STAUTITT HABISY, AIFI T H3) Sff & AFTG H gXpel ST |
9gd dRID! §s ol...(@AHM)... § A7 731 S 9 g8 S =nedn g f a4
garments exportﬁWéﬁ%ﬁNWWWW@%Gﬁ?Wﬁwmﬁ
B! 872 ...(aH). ..

S T fIpd SRS : IuUl wEley, I8 U3 W gl § ST g3l U
2 1...aY)... § overall AT AT&<H § [ &Aleh olael UR 440 FoweR g9 U &, o
designer, common facility centre 3R looms workshop anfe & ST ©H Il T 31hl
ST @ B BLL..(aHH)... S9¢ THRM & oy 3R I9d! dinl 9941 & f GeM
Portal TR ¥ ST Ffaegr &1 75 21 R Wt S A I Y dH9 &, SD! MR
DTS F SIIehr IAd! QY1 foRe qTg g 21 STh! $F AT P ATEGH A A9 G Bl
DI BR G B1....GLU)... AT SN 1 Ul &b IR 4 ST A qa1el gut 2, § A1
AEH P SHD! SIFHRI & |

MR. DEPUTY CHAIRMAN: Question No. 183.

MoUs with Ghana
*183. SHRIMATI SHANTA CHHETRI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:
(a) whether India and Ghana inked MoUs on the Minister’s visit to the said
country;
(b) if so, the details and the outcome thereof;
(c) the benefits to India from such MoUs so far in different fields; and
(d) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI V.
MURALEEDHARAN): (a) to (d) A statement is laid on the Table of the House.

Statement
(a) No. Shri V. Muraleedharan, Minister of State for External Affairs visited Accra,
Ghana to attend the Swearing-in ceremony of the President of Ghana which was held
on 07 January 2021. As it was not a bilateral visit, no MoU was signed.

(b) to (d) Not applicable as no MoU was signed during the visit.

2 SuHART ¢ SECh eIl &l @i, Y 3g e WR WY SR |drel Jul
..(AdYT)... Shri Sujeet Kumar. ...(Interruptions)..

SHRI SUJEET KUMAR: Thank you, Sir. India and Ghana share a very warm
friendship. We also have civilizational linkage with Ghana. There is a sizeable Indian
population in Ghana. ..(Interruptions).. In 2017, the cultural troop of Odyssey
performed in Ghana to wide acclaim. | think not enough is being done by the
Government of India to promote Indian art and culture in Ghana. ..(Interruptions)..
So, can we request the Government to open an ICCR Centre in the capital of Ghana?
And, while we are talking of the ICCR Centres, can we have one in Taipei as well
because Taiwan has been a great friend of India. ... (Interruptions)...

SHRI V. MURALEEDHARAN: Sir, during the last seven years of Prime Minister,
Narendra Modiji’s rule, there has been great transformation in the country and it has
not been limited to domestic affairs but it has extended to external affairs also.
..(Interruptions)..  Africa being one of the most prominent partners of India, and
Ghana being one of the prominent members in the African Union, India has developed
very warm relationship with Ghana and Africa. ...(Interruptions).. We had the India-
Africa Summit forum in 2015 where 41 Heads of States and Governments had
participated. The efforts are on for improving the relationship in every way, including
cultural, bilateral trade, and relationships. So, in all these aspects, all efforts are being
made to foster the linkages between India and Ghana. ..(Interruptions)..

21 T1he Ri=e: ABIqy, H 39S A1edd | AH-1G WAl S | o1 dred] g (4 gl

3R WIRT & 19 H TH values sharing g ...@FE)... JIF1 & drd H WA TG Ta

P SR 3R ISP 914 W & feTT Y& common values sharing gl -.(AdYT)...

T 3R HRA & d1d H Fipidd Gl Dl GG & (oY R AR ARBR 3MTe] $B
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qul § WRA & Albasl, HRd Bl GHFRUE, 9 Jodi Dl ddhR I8] S IH
M2 - (AdHT)... STAT YR & 9T #3401 ST =T 68T T India is the oldest home of
democracy, Al HIT 39 fS¥hINT Bl Adbx G 31X MBIHT oI <20 § a9 J4rey
BT Y[H BAT? ...(FILT)...

SHRI' V. MURALEEDHARAN: Sir, through you, | would like to inform the hon. Member
as well as the House that India’s relationship with Ghana as well as every country in
the African Union, has been improving over the years. ...(Interruptions).. As the hon.
Member mentioned, there is a historical connect regarding the Independence
Movement of the country. During the Independence Movement of the country,
Mahatma Gandhiji started his journey from South Africa. To commemorate the 150"
Birth Anniversary of Mahatma Gandhi, Gandhiji’s statues have been installed in many
countries of African Union. ..(Interruptions).. In Ghana also, we have a statue of
Mahatma Gandhi installed in the India- Ghana Kofi Annan Centre of Excellence for IT.
So, many efforts for improving as well as reviving the Independence struggle link
between India and Ghana are being taken up by the Government led by Narendra
Modiji. ...(Interruptions)..

. SR (1) SLL. g (Rer): A=t Syqrafc i, # 930 S 9 I8 Ha1 g
5 il # doTd IR BRI & fHam! &1 S$! AT Bl ...(&FLM)... THIdT H
for Tl Bl settle BT & fTT TIT IRBR ITh! BIs eSS BN LT & 3R 77 g forv

P HRIR WY forgT AT 27 ...(AHT)... HUIT §0B TN H &H AT DRI

SHRI V. MURALEEDHARAN: Sir, with Africa as well as with many other countries of
the world, we have entered into MoUs for Indians to migrate to various countries.
..(Interruptions).. Such agreements, including for farmers, have been beneficial for
the whole of India. India was considered as a big market. That was the situation till
2014. But, after Narendra Modiji came to power as the Prime Minister of this country,
there has been a vast change in the way India is being looked at. ...(Interruptions)..
The image of India has undergone a change. Now, Indians have an opportunity to go
across to many countries of the world, and there has been an opportunity for Indians
to express their talent. ...(Interruptions).. The world has become a workplace for the
Indians. ....(Interruptions)... . That is the sea-change that has happened in the
whole of world through the efforts of Prime Minister, Narendra Modiji.
....(Interruptions)... . MR. DEPUTY CHAIRMAN: Question No. 184.
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Appointment under Lokpal Act
*184. DR. AMAR PATNAIK: Will the PRIME MINISTER be pleased to state:

(a) whether the Lokpal has constituted an Inquiry Wing and Prosecution wing under
the Lokpal and Lokayuktas Act, 2013 to conduct preliminary inquiry and prosecution
respectively into any offence alleged to have been committed by a public servant, if
S0, the details thereof and if not, the reasons therefor;

(b) whether the Lokpal has appointed Director of Inquiry and Prosecution under the
Lokpal and Lokayuktas Act, 2013;

(c) if not, the reasons for the delay; and
(d) the details of the timeline for notifying/constituting the respective wings and the
appointment of Directors of Inquiry and Prosecution under the Lokpal and Lokayuktas

Act 20137

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (d) A statement is laid on the Table of the House.

Statement
(a) to (d) The institution of the Lokpal has been sanctioned requisite staff
including that provided under sections 11 and 12 of the Lokpal and Lokayuktas Act,
2013.

DR. AMAR PATNAIK: Sir, what is the current men in position of the sanctioned
strength, including judicial vacancies? ....(Interruptions)... .

DR. JITENDRA SINGH: Repeat your question, please. ....(Interruptions)... .

DR. AMAR PATNAIK: What is the current men in position, including judicial

vacancies? ....(Interruptions)... . What is the current men in position?
....(Interruptions)... . You have given the 'sanctioned strength position' here in the
answer. ....(Interruptions)... . So, what is the current men in position, including

judicial vacancies in the Lokpal and the Lokayuktas? ....(Interruptions)... .
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DR. JITENDRA SINGH: Through Mr. Deputy Chairman, | would like to inform the
hon. Member and also to the House that the process is going on.
....(Interruptions)... . We have already constituted the Lokpal Committee.
....(Interruptions)... . 1think what is important for all of us to realize is that the Prime
Minister, Narendra Modiji, is himself committed to zero tolerance against corruption,
and the establishment of Lokpal has also happened as a part of that commitment.
....(Interruptions)... . If you recall, for the first time, the demand for having an
Ombudsman like arrangement in the form of Lokpal, which came later to be known
as, was raised way back in 1963 by the then hon. Member, Shri L.M. Singhvi, and
then the Bill was passed. ....(Interruptions)... . It was, at least, presented ten times
in the Parliament by different Governments. ....(Interruptions)... . So either it was
lack of will or it was, maybe, half-baked attempts. It was, finally, in 2014, in the
beginning, the then UPA Government on its way out, under pressure, brought in a Bill
which was full of inadequacies, and then it was brought in an amended form.
....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Please be brief, hon. Minister. ....(Interruptions)... .

DR. JITENDRA SINGH: Now we have the Chairman in place. We have the judicial

member also. ....(Interruptions)... . We have two judicial members.
....(Interruptions)... . | dg  understand why you have put this question.
....(Interruptions)... . One of the judicial members, unfortunately, died of Covid.

The other one has actually not been able to be there. ....(Interruptions)... .

DR. AMAR PATNAIK: Thank you so much, Sir, for the answer. ....(Interruptions)...
Are you satisfied with the current performance of the Lokpal? ....(Interruptions)...

DR. JITENDRA SINGH: Sir, | would like to share with the hon. Member that it is not
fully mandated on my part to comment on the performance of the Lokpal.
....(Interruptions)... . However, the Lokpal submits report directly to the President
of India. ....(Interruptions)... . But, as of now, what | think is important for all of us
to know is that in the very first year, we had more than 1,000 complaints before the
Lokpal. ....(Interruptions)... . But in the very next year, the number of complaints
has gone down to just about 100 and so, which means in 2019-20, we had 1,427
complaints, ....(Interruptions)... . in 2020-21, 110, and, in the current year, it is only
12 till date, which means, the number of complaints which is liable to be submitted to
the Lokpal has considerably reduced and reduced progressively ....(Interruptions)...
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. which is a good reflection not only on the part of Lokpal but also a good reflection
on the part of the Modi Government because there is hardly anything to complain for.
....(Interruptions)... .

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 2.00 p.m.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -1 to this Debate, published electronically on the Rajya Sabha

website under the link httos://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at twenty-four minutes past twelve of the clock.

The House reassembled at two of the clock,
[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Cha/r.]

MOTION FOR APPOINTMENT TO THE JOINT COMMITTEE ON THE PERSONAL
DATA PROTECTION BILL, 2019

SAHHATIE (%ﬁ ﬂaﬁ"ﬂ'\’ Eb'IﬁIFIT) : Uh important announcement 2, ISP 918 ATqD]
q1d {ﬁﬁl Hon. Members, | have to inform you that Supplementary List of Business
has been issued today regarding Motion for Appointment to the Joint Committee on
the Personal Data Protection Bill, 2019. The Supplementary List has been uploaded
on the Rajya Sabha Website and, | think, it is also on the Members' portal. So, |
request the hon. Minister to move the Motion.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | move the following Motion:—

“That this House concurs in the recommendation of the Lok Sabha that the Rajya Sabha
do appoint four Members to the Joint Committee on the Personal Data Protection Bill,
2019 in the vacancies caused by the retirement of Prof. Ram Gopal Yadav from Rajya
Sabha and resignation of Shri Bhupender Yadav, Shri Rajeev Chandrasekhar and Shri
Ashwini Vaishnaw and communicate to the Lok Sabha the names of the Members so
appointed by the Rajya Sabha to the Joint Committee and resolves that Prof. Ram
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Gopal Yadav, Shri Rakesh Sinha, Dr. Vinay P. Sahasrabuddhe and Dr. Sudhanshu
Trivedi, be appointed to the said Joint Committee to fill the vacancies.”

The question was put and the motion was adopted.

GOVERNMENT BILLS AND STATUTORY RESOLUTIONS

PROF. MANOJ KUMAR JHA (Bihar): Sir, | have a point of order.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) : Under which rule?

PROF. MANOJ KUMAR JHA: It is under Rules 258 and 110. My submission is very
simple. It is not going to harm anyone; it is not going to create displeasure. Rather, it
might restore order in the House. ....(Interruptions)... . Yesterday, Sir, there was a
Bill, namely, Airports Economic Regulatory Authority of India (Amendment) Bill,
which was being discussed. When the Rajya Sabha relayed the speeches of
Members of Parliament, the speeches of many opposition Members were not relayed
on the platform. That is very, very disturbing. | understand that some of us spoke very
briefly on the Bill and moved on to our core issues for which we are agitating. Under
the scope of the Rule 110 .... (Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Rule 258 is of general
nature. ....(Interruptions)... . And then Rule 110 is on discussion and motion of a
Bill. ....(Interruptions)... . | am taking up the Bill now.

PROF. MANOJ KUMAR JHA: Mr. Vice-Chairman, Sir, if you don't listen to me how
you will understand what my point of order is. ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have heard you.
....(Interruptions)... .

PROF. MANOJ KUMAR JHA: Sir, give me thirty seconds.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have already heard you.
....(Interruptions)... .
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PROF. MANOJ KUMAR JHA: Sir, give me thirty seconds. ....(Interruptions)... . Sir,
| understand that when you discuss a Bill, you are supposed to speak on the Bill. |
agree that. But our mode of protest was different. But, Sir, when there is a Minister,
not the concerned Minister nor the Minister who moved the Bill, who functions in
Aashukavi style, he recites poetry and he never speaks about the Bill. But still his
video and his speeches get carried away. | think that should be taken into
consideration. ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have heard you, Mr. Jha.
....(Interruptions)... . Now, | am taking up the Constitution (Scheduled Tribes)
Order (Amendment) Bill, 2021.

The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2021

ST Bt w3 (ot 31oE Ho): Heled, H U HRdl g

" TRV T2l IS & e H Ao SIS Bl T Dbl SUTART B
& foIy, G (TG STSTer) TG, 1950 BT 3R HALMET B b [y

e IR faar fear sy

(Y.
The question was proposed.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Motion moved.
....(Interruptions)... . Any Member desiring to speak may do so. We have many
speakers on this Bill. ....(Interruptions)... . Please, it is a matter of the Scheduled
Tribes of the North-East. So, the first speaker is Dr. Banda Prakash.
....(Interruptions)... .

DR. BANDA PRAKASH (Telangana): Respected Vice-Chairman, Sir, | rise to
support the Constitution (Scheduled Tribes) Order (Amendment) Bill, 2021. A
number of times, the Government has been honouring the requests of all the States
for inclusion in this list and bringing in such amendments in the Parliament.

....(Interruptions)... . In this regard | request....(Interruptions)... . 31\{1'1 Jj\%I dled

J AT e 8, 9N T & IR § U Radve 81 * "Sir, after the TRS Party

* English translation of the original speech delivered in Telugu.
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came into power in the State of Telangana, Chellappa Commission was constituted
for including Khaithi Lambadas and Valmiki Boyas in the Scheduled Tribes category.
The Chellappa Commission toured extensively throughout the State, made
comprehensive investigation and submitted its report. The report was submitted to
Assembly and ..... "

Sir, please ask them not to disturb me. ...(Interruptions)... . He is standing

before me. How can | speak? ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, you have
no right to disturb the speaker. ....(Interruptions)... . You are a new Member. Try
to understand and learn something. ....(Interruptions)... .

DR. BANDA PRAKASH: * "Sir, it has been more than three years since the Bill
pertaining to inclusion of Khaithi Lambadas and Valmiki Boyas in the Scheduled
Tribes category was passed in Telangana Assembly and sent to Parliament. Sir, at
this juncture, | would like to remind the Central Government, even though three years
have passed since the Bill was sent to Parliament, the particular Bill has not been
introduced in the Parliament and thus justice has not yet been delivered to the people
belonging to those categories.™

A AT S A AR aeH € b el § orareT 3R BT dRyfIeT &
N H T ARBR DI AR A J8T YKATG AT &, g8 Toie H AT ufester garl & 3R
AT SRl 59 g% H RABIRET 41 o71g &1 $9fely A% e & f 39 39
AFHR GAE H U BRI Bl BIRT By, Tg=IaTe|

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Dr. M.
Thambidurai. ....(Interruptions)... .

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir, for giving
me an opportunity to speak on the Constitution (Scheduled Tribes) Order
(Amendment) Bill, 2021. This is a very important Bill. ....(Interruptions)... . The
Cabinet, chaired by the hon. Prime Minister of India, Shri Narendra Modi, decided to
place the Constitution (Scheduled Tribes) Order (Amendment) Bill, 2021, in the
Monsoon Session of the Parliament. That shows the importance of this Bill.
....(Interruptions)... . The hon. Prime Minister is kind enough to see that justice is
given to the affected people. In that respect, whatever the North-East people

* English translation of the original speech delivered in Telugu.
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demanded, that has been accepted by the hon. Prime Minister and passed by the
Cabinet also. ....(Interruptions)... . | support hon. Minister's motion for
consideration of this Bill. | also request the hon. Minister that there are so many
castes in Tamil Nadu also that we have recommended for inclusion in the Scheduled
Tribes list. But, that is still pending. ....(Interruptions)... . | request that as justice
has been given to the tribes of North-Eastern Region, in the same way, in Tamil Nadu
also, so many castes have been recommended to the Ministry for inclusion in the
tribal category. ....(Interruptions)... . Therefore, | once again request the hon.
Minister to consider this and | support the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
Subhas Chandra Bose Pilli. ....(Interruptions)... .

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Vice-Chairman, Sir,
on behalf of the YSR Congress Party, | support the Bill. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri K.
Somaprasad.

SHRI K. SOMAPRASAD (Kerala): Mr. Vice-Chairman, Sir, even though | support this
Bill but | strongly oppose the attitude of the Government. ....(Interruptions)... . The
Government is killing the parliamentary democracy. ....(Interruptions)... . The
Government is killing the parliamentary democracy. ....(Interruptions)... . There are
several issues to be discussed in the House but the Government is not ready to
discuss these issues. ....(Interruptions)... . The Pegasus issue, the farmer's issue..
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Do you have something to
say about the... .... (Interruptions)... .

SHRI K. SOMAPRASAD: The Government is not ready to discuss these issues. Sir, |
strongly oppose the attitude of the Government. ....(Interruptions)... . The Pegasus
issue should be discussed in the House. ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are not interested to
speak on the Bill. Thank you very much. Now, Shri Vishambhar Prasad Nishad; not
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present. ....(Interruptions)... . Prof. Manoj Kumar Jha. &I 33U qroii?
- (AIYT)...

W, 9 AR S ([ER) : Iugvreger Heiqd, Yihdll ...(@agH)... 98d-9gd
gIdIq| ...q9T)... The Constitution (Scheduled Tribes) Order (Amendment) Bill,
2021, I8 984 01 A1 4 21 S Uel H &1 89 9d TS ©, Sl Il H & AT Sl IFD
gie} Bl o, AR, Udh BT BN & Blel I Bl argdl B 8T @2yl
... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Jha, thank you. d&
3T JATQT| .. (FET)... ST RIS AR [T ...(ILT)...

ot Jefiel HHR a1 (I T 8, ety : o, e B veT E b et g9
R, ... @AHU)... B H $9 IR &I ST 13T, ...a9H)... R [aoell &
3SR Ud Sfeld qTfeThl Bl NG HRP STell [STT Il § ...(GEH).... 3R IRER 39 W)
STaTd 81 <<, ...(ALT)... § B A1 § 1P I8 A, ...aHT)... AT 59 97d DI
SRy S el & e Sfeld &t dl STefl f&T1 11| ... (A ). .

SUHHTETE (31t YIA=aR Bifera) : AT interested &1 &1 ...(GLT)...

it gefter o= T[T : H 9 IR Sief 1 A8 g .. (g )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It seems that you are not
interested in speaking on the Bill. Thank you. ....(Interruptions)... . Next speaker
is Dr. Fauzia Khan.

DR. FAUZIA KHAN (Maharashtra): Mr. Vice-Chairman, Sir, | welcome the initiative of
the Government to give a definite status to the tribal community. They had an
ambiguous status for the last 74 years. But, at the same time, these tribals have
other needs as well. They have needs of satisfying their hunger. They have needs of
filling their stomach. These tribal men, women and children are going empty stomach
because the prices are so high. Because of the soaring prices in the nation...
....(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): There are different
schemes for the poorer sections of the society so that nobody goes hungry. Please
come to the subject. ....(Interruptions)... .
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DR. FAUZIA KHAN: Sir, we need a discussion on this issue. ....(Interruptions)... .
We need a discussion on the soaring prices. ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | do not think that you are
interested in speaking on the Bill. .... (Interruptions)... .

DR. FAUZIA KHAN: Sir, those people with empty stomach.. .... (Interruptions)... .
Country is not allowing them enough food .... (Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am allowing you but you
are not speaking on the Bill. ....(Interruptions)... .

DR. FAUZIA KHAN: My point is that the tribals need a dignified and decent life where
there is security in the nation.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It seems you are not
interested in speaking on the Bill. Thank you. Now, the hon. Minister to reply.
....(Interruptions)... .

TSI HR A3t (31 ST ST): SUHIEel HB 1S3, IFBUTact Uael H I8 D
AT H, ...(ELT)... TR W& SSIg T & 8, dfd fUod &S a9t 4
39 ARl Bl T FHWRH $ IR H Ydad] AReRi 7 P« T8l e
..(EAYT)... R T FARIY It el T3 ...(aLT)... IMTST 9 91 o geht 2
AT 9T HAT S &b SIgcd H BT UGS Bl S STl Bl =1 {Fel o
foren 9 39 fagres & ATeH W U9 T TR B ... (QIaET). .

T AT wel o 39+ gord QU €, =g A A S, disT Uehrel &, Al
2R Sfl 81 T YUY T75; Sl B, ...(FALTH)... U AT A1 Al 7 57 a1l 1
Ieelg fHdT 8, I 1] bl &1 H G §Y ! &A1 H Al ST W™ &l
ARSI & FHATETT & o &9 ey verme w31, &l = 9T A&l Sl & -
3 98 3B & 3R &M PR B B1...(@@au™)... S B B o 3RY I, BT &
YA BTl H 81 g, ST AT & ol I AR BT Bl DR BT 89 T DR
T © 3R £¢ STORIRH & AT IR PR T2 &l...aHH)... SH & A1 § 3TUT H6I
e %1 f4erges 1 Aa=1 # uTiRa foban gl
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the question is:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order
(Amendment) Bill, 1950 to modify the list of Scheduled Tribers in relation to the
State of Arunachal Pradesh, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, we shall take up
Clause-by-Clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

2} I1S] YT : 7EIey, H IR BRIl &

"o faerae &1 g1iRd far s
..(TTET)...

The question was put and the motion was adopted.

*Disapproving the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Ordinance, 2021
and
*The Commission for Air Quality Management in National Capital Region and
Adjoining Areas Bill, 2021

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | understand that there is
another Bill and a Statutory Resolution. We have The Commission for Air Quality
Management in National Capital Region and Adjoining Areas Bill, 2021. It is a very
important Bill. There is a Resolution and the Resolution is to be moved by Shri
Shaktisinh Gohil, Shri Elamaram Kareem, Dr. V. Sivadasan, Shri Binoy Viswam, Shri
M. V. Shreyams Kumar and Shri Derek O'Brien. Shri Shaktisinh Gohil, are you
moving the Resolution?

* Discussed together.
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SHRI'  SHAKTISINH ~ GOHIL  (Gujarat): Sir, | moved my Resolution
....(Interruptions)... . on Pegasus... X% Gl XNer %I...@EIH?IF-I)... forar g@ﬁ
E1...aY)... AENE BT S99 B1...(THM)... T8 IR arrogance BIS AR B8 A
S oY, I8 W AN 21..@agH)... H AT Resolution move &Rdl

... )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Are you moving the
Resolution on this subject? You have to move the Resolution. ... (Interruptions)...

SHRI SHAKTI SINH GOHIL: | am moving the Resolution, Sir. | move:

"That this House disapproves the Commission for Air Quality Management in National
Capital Region and Adjoining Areas Ordinance, 2021 (No.4 of 2021)
promulgated by the President of India on 13™ April, 2021."

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you. The
Resolution is moved. ...(Interruptions)... Shri Bhupender Yadav to move a motion
for consideration of the Commission for Air Quality Management in National Capital
Region and Adjoining Areas Bill, 2021.

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): Sir, |
move:

"That the Bill to provide for the constitution of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas for better
coordination, research, identification and resolution of problems surrounding
the air quality index and for matters connected therewith or incidental thereto, as
passed by Lok Sabha, be taken into consideration.™

The questions were proposed.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The first speaker is Shri

Deepender Singh Hooda. ...(Interruptions)... It is very important for Haryana.
...(Interruptions)....
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5t s Rig ge1 (8Ra) : g=gaTe, R, 31U wel i gs e skamon & fou
HEayul g1 TTHIeIR, BRITON yguur Ifed g4 =12 ql 9 4l red € fob arreil didl @l
31281 AIAIERYT &, olfdhd 39 [deT § U o1 vl A1 8, Sl fhdm | |wtaa
Bl...aHM)... § 9 o IR 3, 99 {5 &7 4 ofd &1 #)7 A1s® v o
Bl1...(aEH).. Fg9 H U7 araraxl g1 39 el # fam &1 9 ofd 8 #_7 A1

...(TTET)...

IUHTEIE (S} YRR BIferaT): 3IHT ASH 37 2

21 ST e g1 § 91 31 919 R 8T €1 59 91 & rgeoe-15 1 foran AT 8, the
Commission may impose and collect environmental compensation from farmers
causing air pollution by stubble burning, at such rate and in such manner, as may be

prescribed. AT [ HHIEM fHHAT TR SRATHT SJHIMT 71 bl 2l

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Don't disturb the Member.
....(Interruptions)... You are disturbing the Member. ....(Interruptions)...

#t <1 g gen: < UguURMEd g1 A1y, oifed framriza w8l g Ayl
..(TAYT)... BN BT 99 d & S ATSH 9 B DI UAT &, 379 $8 I8 & (&
fPATT T I oIl &1 HIg &< Tl 81| H o fherl & 19 of =1 arem - *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Bill is on air quality.
....(Interruptions)... .

it i R gen:

THE  VICE-CHAIRMAN  (SHRI  BHUBANESWAR  KALITA): No, no.
....(Interruptions)... . The Bill is on air quality. ....(Interruptions)... . Mr. Hooda,
the Bill is on air quality. ....(Interruptions)... .

2 s R gsn:”

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Come to the subject.
....(Interruptions)... . You are not speaking on the subject. ....(Interruptions)... .
That is the problem. ....(Interruptions)... . That is the problem.

* Not recorded.
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....(Interruptions)... . Nothing will go on record. ....(Interruptions)... . Nothing
will go on record. ....(Interruptions)... . Thankyou. ....(Interruptions)... .

SHRI PRASANNA ACHARYA (Odisha): Sir, | will be speaking in favour of kisan.
e <[ &1 S ART S %\r, | am speaking in favour of that kisan.

....(Interruptions)... . My appeal to all the Members is this. ....(Interruptions)... .
Kindly listen to me. ....(Interruptions)... .  Sir, no doubt, this is a good Bill.
....(Interruptions)... . This Bill should have been brought much earlier.
....(Interruptions)... . But there is one provision.... (Interruptions)... . The Bill has
already excluded farmers from the scope of penalties. ....(Interruptions)... .
However, the Commission may collect an environmental compensation from farmers
for causing pollution by stubble burning. ....(Interruptions)... . | oppose this
provision, Sir. ....(Interruptions)... . Farmers cannot be taken to task
....(Interruptions)... Farmers should be educated....(Interruptions)... . Farmers
should be enlightened. ....(Interruptions)... . Farmers should be trained.
....(Interruptions)... ~ So that they know the bad side of stubble burning.
....(Interruptions)... . | would request the Minister to kindly consider it.
....(Interruptions)...

The Bill includes representatives from crucial Ministries. However, it appears
that the Government has taken a more scientific approach to air quality management
instead of a scientific-cum-social approach. ....(Interruptions)... . It is a social
problem, Sir. ....(Interruptions)... . The Government should take this aspect also
into consideration. ....(Interruptions)... The Bill should have representation from
the Ministries of Health and Family Welfare, Rural Development and Labour. Since
persons within these domains are disproportionately affected by air
pollution....(Interruptions)... . There is no representation from farmers' bodies or
unions. ....(Interruptions)... . Sir, in this Commission the Bill does not provide any
representation from farmers' bodies or farmers' unions. ....(Interruptions)... . That
is the lacuna in the Bill. ....(Interruptions)... . So, farmers' representatives should
be included in the Commission. ....(Interruptions)... . However, under Clause
3(3)g, representatives of 'any association of commerce or industry' may be co-opted
in the Commission as members. ....(Interruptions)... .  This is ambiguous and
leaves room for debate regarding whether farmers' representatives would fall within
these categories. ....(Interruptions)... .

Mostly understaffed State Pollution Control Boards work primarily in an
advisory capacity to the State Governments. ....(Interruptions)... . Considering
now that the Commission's directives are confined to NCR but would overrule any
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directives of the State Pollution Control Board, it is unclear how the same would be
implemented considering that many such directives would require cross-border
cooperation. ....(Interruptions)... .  Therefore, singling out the National Capital
Region is inexplicable, considering that Mumbai and Chennai are also very heavily
polluted. ....(Interruptions)... . Furthermore, the National Clean Air Plan lists 122
non-attainment cities including 23 in my own State which is Odisha.
....(Interruptions)... . No doubt the Bill is a step in the right direction.
....(Interruptions)... . However, it is focussed only on Delhi-NCR.
....(Interruptions)... . It should expand its mandate to focus on air quality in
adjoining areas in addition to non-attainment cities in States. ....(Interruptions)... .
With this, Sir, | support this Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri R.S.
Bharathi.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, today, in this august House, democracy is

in danger. ....(Interruptions)... . We are having a discussion on quality of air.
....(Interruptions)... . Let us discuss about the quality of democracy.
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Bharathi, we are
discussing air quality. ....(Interruptions)... . Your subject can be discussed later.
....(Interruptions)... . We are discussing air quality. ....(Interruptions)... Do you
have anything to say on this subject? ....(Interruptions)... .

SHRI R.S. BHARATHI: Sir, the country is interested more in what has happened in

Pegasus. ....(Interruptions)... . Why is the ruling party so scared to discuss about
this issue in this august House? ....(Interruptions)... . This is the fountain of
democracy. ....(Interruptions)... . And they are reluctant. ....(Interruptions)... .

THE  VICE-CHAIRMAN  (SHRI BHUBANESWAR  KALITA): Thank you.
....(Interruptions)... . Your time is over. ....(Interruptions)... . Next speaker is Dr.
M. Thambidurai. ....(Interruptions)...

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Sir, for giving me this opportunity.
....(Interruptions)... . We are supporting this Bill brought forward by the hon.
Minister. ....(Interruptions)... . India is committed to create a clean environment and
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pollution free air as mandated in the Constitution of India. ....(Interruptions)... .
Also, there is a need to evolve and implement a consolidated approach for
monitoring, tackling and eliminating the causes for air pollution and identifying,
specifying and rigorously enforcing measures for elimination and mitigation of air
pollution, including but not limited to, controlling or eliminating the activities of stubble
burning, vehicular pollution, industrial emissions, road dust, biomass burning and
urban construction. ....(Interruptions)... . Pollution is coming from these, as the
Minister has mentioned. ....(Interruptions)... . Nowadays, we are giving importance
toit. ....(Interruptions)... . Because air pollution is affecting us. ....(Interruptions)...
. S0, the Government has come forward with this kind of a Bill. .... (Interruptions)...

Sir, | request the hon. Minister that it should not be for Delhi alone.
....(Interruptions)... . Have it in other parts of India. ....(Interruptions)... . In many
places, pollution is there. ....(Interruptions)... . Pollution has to be controlled.
....(Interruptions)... . For that, | request the hon. Minister that not only in the Delhi
city, in other parts also, you should consider how to control pollution.
....(Interruptions)... . Especially in Tamil Nadu, there is pollution from burning,
vehicular pollution and other pollutions. .... (Interruptions)... Therefore, | request the
hon. Minister for that. ....(Interruptions)... . We support the Bill brought forward by
the hon. Minister. ....(Interruptions)... . It is high time for the Minister to take it up.
....(Interruptions)... | appreciate the hon. Minister and the hon. Prime Minister that
they have come forward with this Bill. .... (Interruptions)... . Thank you very much.
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is, Shri
Ayodhya Rami Reddy. ....(Interruptions)... .

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | thank
you for giving me this opportunity to speak on the subject of air quality management in
NCR. ....(Interruptions)... . This is a very good Bill. ....(Interruptions)... . From
YSR Congress Party, we are supporting this Bill. ....(Interruptions)... . As you are
aware, the adjoining areas of NCR have a major pollution problem.
....(Interruptions)... . We need to look at agriculture, manufacturing industry,
services industry and infrastructure. ....(Interruptions)... . All the four areas are
contributing predominantly to air pollution in this region. ....(Interruptions)... . About
100-150 kilometres radius of Delhi is the major air pollution creating location.
....(Interruptions)... . This needs to be certainly addressed. ....(Interruptions)... .
This Bill is coming out with all the relevant points to address this. .... (Interruptions)...
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This is for the adjoining areas of NCR where the force of pollution may cause
adverse impact on air quality. ....(Interruptions)... . It has to be addressed.
....(Interruptions)... .  Things are being worked out from time to time.
...(Interruptions)... The monitoring and management of air quality in the Delhi NCR
region has been done by multiple bodies - the State Pollution Control Boards, the
State Governments in the region, and the Environment Pollution Prevention and
Control Authority (EPCA). ...(Interruptions)... The Bill seeks to create an
overarching body to consolidate all monitoring bodies and to bring them on one
platform so that air quality management can be carried out in a more comprehensive,
efficient and time-bound manner. ...(Interruptions)... This Commission will
specifically look at the Delhi NCR and adjoining areas whereas the mandate of the
CPCB is to serve the whole country. ...(Interruptions)... There is a need to put up a
similar focus on urban municipal waste management and industrial
pollution..... (Interruptions)... Finally, it is a great step undertaken by the Centre
because earlier there was no single accountable body, authority, Ministry or State
which was empowered or dedicated to ensure coordination among stakeholder
States. ... (Interruptions)... This Commission must focus on implementing the Plan of
Action on ground through PPP model for sustained Ilong-term impact.
...(Interruptions)... With this, we support the Bill from the YSR Congress Party.
...(Interruptions)... Thank you, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank  you.
...(Interruptions)... One hon. M.P. was showing placard infringing the right of the
hon. Member who was speaking. ...(Interruptions)... Please do not do that.
...(Interruptions)... Please do not do that. ...(Interruptions)... Now, the next
speaker is Shrimati Jharna Das Baidya. ...(Interruptions)...

SHRIMATI JHARNA DAS BAIDYA (Tripura): Thank you, Sir. ...(Interruptions)...
The Commission for Air Quality Management in National Capital Region and Adjoining
Areas Bill, 2021..... (Interruptions)... First, | oppose the Bill and | am saying, FAR Q0
H ST 1 BTl 954 @RI 2| BT, ASIGR, ST, Aigdl - 9 AIel bl Y el 3 N7
FRb AR A1 3R I8l ==l 8l 81 W& &l MY ANl d ofex i ©, 9!

...(TGET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That is not right, Jharnaji.
...(Interruptions)... Not like this. ... (Interruptions)...
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SIH STRAT SR S« SUHHTEIE Sil, ol 89 AN Gl b ST

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Not like this.

...(Interruptions)... Thank you. ...(Interruptions)... You are not speaking on the
subject.  ...(Interruptions)... The next speaker is Shri K.R. Suresh Reddy.
...(Interruptions)...

SHRI K.R. SURESH REDDY (Telangana): Sir, | stand to support the Bill but we have

certain reservations. ...(Interruptions)... | would like the hon. Minister to see
Chapter Ill. ...(Interruptions)... Clause 15 of Chapter Il clearly says that the
Commission..... (Interruptions)... This is regarding farmers. ...(Interruptions)...

Just bear with me for a minute. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. lady Member behind,
please withdraw yourself from that place. ...(Interruptions)... Please withdraw from
that place. ...(Interruptions)... You cannot infringe on the right of the speaker.
...(Interruptions)... You cannot. ...(Interruptions)... Please. ...(Interruptions)...

SHRI K.R. SURESH REDDY: This is a Clause where there is a question of penalizing
the farmers. ... (Interruptions)... On Clause 15, Chapter Ill, | request the Government
to reconsider this particular Clause where you are penalizing the farmer for no fault of
his. ...(Interruptions)... If you see the record of pollution, the pollution caused by
stubble burning in Delhi and surrounding areas is only 4 per cent of the entire
pollution. ...(Interruptions)... And the reason for that.. ... (Interruptions)... One
moment please. ...(Interruptions)... The reason for that -- | request the
Government's  kind consideration -- is because of climate change.
...(Interruptions)... S[A-STs H 99 B Sl o, A1 Ridar H Hers gl of iR
3 d7h there used to be rain, there used to be air movement. ...(Interruptions)...
There was no pollution coming to Delhi. ...(Interruptions)... But, now, because of
the climate change, cropping pattern also has changed. ...(Interruptions)...
Because of this reason, the pollution in Delhi area is increasing. ...(Interruptions)...
So, let not the farmer be penalized for this. ...(Interruptions)... | compliment the
hon. Minister on assuming charge. ...(Interruptions)... He has come out with a Bill
which would definitely clean up the air quality not only for Delhi and surrounding
areas..... (Interruptions)... Sir, but, | would request and ask him to consider air

* Not recorded.
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quality be it in Delhi, Mumbai, Chennai or in some remote area has been
deteriorating. ...(Interruptions)... So, air quality should be a part of healthcare.
...(Interruptions). .. Like, how we have taken drinking water as healthcare, consider
even air control, air pollution as part of healthcare. ...(Interruptions)... Sir, the other
issue on pollution as regard is the funding for the Commission. ... (Interruptions)... In
the various objectives and various responsibilities bestowed upon the Commission,
they said that increasing plantations also is part of that. ...(Interruptions)... Who
would be funding that? ...(Interruptions)... The States would fund it or will the
Government of India give the funds? ... (Interruptions)...

Finally, Sir, when you said that four States are part of that, are the four States
entirely part of that Commission or are the four States partly part of the Commission?
Thank you, Sir. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next is Prof. Manoj Kumar
Jha. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Hon. Deputy Chairman, Sir, thank you very much.
Tgel Al 31U &1 & [oTQ...(EET)... WISTdT & s d12fl ded 2, A1 319 &1 & o1 fh —

" NN N ~ \ L gE\ W
397 98 ¥ AN 8, I PUIY v,
3T9P] 7S] & TR QY b 2"

TR, feeepd & fob TgoT uR et 311 X7 8 SR I8 /=i H31 off &1 ggel fdel
g, offhT Q21 HI F41 | S STE% °9lell AT &, [hami & ol ST STex ’iell 31, 39
UGV BT FIT B2 ... (AHT)... I (Al & [T F1 B2 ... (EH).... 15T B
GRET & A UR Sl STER °lell ST &1 &, YA, Yeb U1 SUHRUT, 1 Adh &R T
ugdT {31 AT 21....(FFE).... 9, 39d 21 {5 319 Hf I|a! oig # Bi...(caegm). ..
§ FHSICT § [ I8 A8V &, 79 SPR BIs I ... a8 ). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
...(Interruptions)... Thank you. ...(Interruptions)... The next speaker is Shri G.K.
Vasan.

SHRI G.K. VASAN (Tamil Nadu): Sir, | would like to kindly tell the Minister that the
Commission appointed today should have enough powers that they should tackle the
situation for the Delhi residents to breathe clean air. ... (Interruptions)... They should
also tackle this menace with the neighbouring States and avoid confrontations.
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...(Interruptions)... Kindly see that all the States, neighbouring Delhi also, should not
be polluted. ...(Interruptions)... | find that the Bill provides for a representation of
experts in the Commission, and also for adequate safeguards, they are appointing
sub-committees for research, monitoring and also for enforcement.
...(Interruptions)... The Commission should not hesitate to impose strict penalties
for every violation of the pollution laws. ...(Interruptions)... With these words, |
support the Bill. ... (Interruptions)... Thank you, Sir. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
Sushil Kumar Gupta. ...(Interruptions)... This Bill is about your State.
...(Interruptions)... Now, please speak about the Bill. ... (Interruptions)...

St geer PaR a1 (I o 8, ool - SudTeme HEGw, § amget
ﬁwmﬁami%ﬁ%mwwﬁaﬁm environment WX &
AICI...(AET)... 3T HUT HRP W] AISSH da A DISTYI, H AIH BT TS B
1T PR VBT §l...aU)... § YU AIed SN Bl goTs ol § Fifd I AERy]
R AT8d | IIaTaRvl GER & [oly 3 I H31ed ol B, Fa¥ ygel § IdD
foTQ 3Tyl qeTg <1 gl 31Ty ¢ #3194 §1 § faoell & 4w # aa1 | faeelt 7 faoed)
HRBR F Ao, dIgsll, IR §SwiISl, FR vehicles ...(d9M)... W, 9 UH
T &1 T S 1....(FaHT)... UG HISYT & H31 * 3R * =1 Wieil AR ATell Bl BE B

...(TILT)...

SUHHTEIE (St IR FIferam) : S AR Y81 Usic T8l &, 3T 39 UR AR T8
I Fdhd 1 You are taking names. ... (Interruptions)... That should be expunged.
...(Interruptions)....

Y eI PR AT : TR, H IIRIY &1 o1 I8 &, dfch § I8 He] d18dl g (b 59
WE ¥ dAERv WRE T8l HRAT AL (@FUH)... didEse df - Sid
T ... @LT)... § MU 8 BT § (% 399 91 & 31=us 156 # fhd &l ol < &t
91 Bl T3 gl...(FIU)... WEHR & I8 IR 99701 2 6 foam &1 o =
S1...(CTGHT)... TIT I 37T ... (SLT)... HIC H JAThR < I B1...(TaET)...

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, | have
a point of order. ... (Interruptions)...

* Expunged as Ordered by the Chair.
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SuqHTEge (3 YeAaR diferan) : HUAT A Yo A IfSY...(@@EH)... Point of
order! ...(Interruptions)... | have allowed a point of order. ...(Interruptions)... Yes.
...(Interruptions)...

THE MINISTRY OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, it is
point of order under Rule 235. It is very clear that says ‘shall not interrupt any
Member while speaking by disorderly expression or noises or in any other disorderly
manner.”

TR, 3R IS & G B ST I18d =, dl Sd! dradid § gger Uer
HRAT, S8 Il T 41, I9d I W BIhY Wible o i I, ARSI BT,

..(CTAHT).... JMYDBT G AT ... IET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shrimati Vandana Chavan.

it gefier PAR TET : AR, SMMU g1 Wigc A% 3ifex & oy 1= # & I &
...(FFIT)... 431 1 A1 g2 B ST .. (aeT)...

SyauTener (it Ya==aR HIferar) : 3TUD! 7 G BT TS B ..(FGLT). .

SHRIMATI  VANDANA CHAVAN (Maharashtra): Sir, the mike is not on.
....(Interruptions)... . Sir, it is absolutely a shame that the Government has to now
come forward to address the issue of pollution after the Supreme Court directed it.
Twenty cities out of the thirty....(Interruptions)... . Sir, instead of doing this, this
Government is unnecessarily snooping on the people, bringing in companies like
Pegasus unnecessarily, and not addressing these issues. ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shrimati Priyanka
Chaturvedi.

st Rt agqddt (FERTY): WR... ..(@aU).. @Sl 99 9o gl
(AdYT)... WX, ﬂ?ﬁf 3T The Commission for Air Quality Management in National
Capital Region and Adjoining Areas Bill, 2021 & SR ¥ dTd ®RA BT HIdT AT B,
-(AdYT)... G forg § SMuad! MUY %Z'I (EH?I‘ETH)?T&’\_rﬁ air quality management
Bill €, IE Al & A 81 ...@@agm)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Tiruchi Siva, please
don't disturb her. ....(Interruptions)... . Mr. Siva. ....(Interruptions)... .

il fOiepT aqdal : AR, B9 GNT AfSeTall & GREl B d1d B o, ...(agH)... 89
SRISHTRT B 91 B &, ...(aHM)... B9 [HAMHI & 910 R ©, ...(FGEH)... I§
HIHT JHTAT HRAT Bl ..(FIHH)... W FIH I §9@ &I 91 I8 ¢ & S e
SiYcd H Al 9 O dSd! BT TADHR &l T &l .. —GEH)... I Fa] B & forg
TR 81 &l ...(CTaE). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't disturb her.
....(Interruptions)... . | request the other Members who are standing behind her,
standing with her, not to disturb her. ....(Interruptions)... You are not allowing her
to speak. ....(Interruptions)... . Thank you. ....(Interruptions)... . Now, the hon.
Minister to reply.

31l MU= I1Ga: AT SUFHTEIE Helqd, §H faooll § a1 UgUUT Bl i+ b forg
T W H BT Dl AT B & (g I8 [l o 31 T ...(aE)... 39 9 I
3t & dluws g ggr, & ua= amard, ol R.uy. 9Rdl, 21 H. odiges, s
31TeT XY ST, A SR G Je, #1 P, 7R, GRS, Ul FAS $AR 9, A
SIY. . e, 21 Geiier AR Jwr, St daT gearor 3R ST ST adadl Sit <
PO 7 PV 475 IWT B IR Bl ... @GUH)... BT, & 9 Ty ) o1,
ifh Fe ¥ eals Jguul S1eT € ... (@aU)... 3R g1 U1 T & [ Sl e
qIeHT WY 18 X2 o, S2 |l 3HTaa =1 H1 TAT {61 11 .. (@EE)... U= 4§
e W ©Y F HE1 dedl g (6 AR WRGR Y #31, R Al St & g A
HIRT P TITIRUT Bl e 1 & ol Y1 aRE 3 Uiiag © ... a8 )... 3R g4ifely
B SN IE fdel TR 3T 81 ...(FFHT)... 89 I8 ST & fob UTAIAR &3 H Sl 9guol
D TR €, S ABY THI-GHI TR 1T & Hoig o 2 21 LL(@agT)...
AT TIRARIR &1 <11 &1 &, SEH Sl UgyYl 2, 9P o Sil a1y & &, SHb air
shed @1 UEAT HRAT S]] © ...(@GET)... 311X air shed &I U89 B gY [aeell R
WW-W%@W%%\}, G%TEFQ_CBW mechanism develop BT TS
2\4‘, ST mechanism ) WW ?ﬂﬁ, ECIEIER ﬁ IR 3T H U coordinated MED
Y 39 FET BT FHIE el | ... (@a8)... I8] U 48 g1 St 3R I8 3
ST A g1 fawy 9 €, R H 819d 9 W 631 18] g ...(@aHTH)... d R-IR
S99 f9d & HIFRH 15 BT Seeld B &, [O1d gRT d fBAMI & (9T B ofdhv Y|
...(AHT)... A H IT BT I8 g b 3R d W 15 A Y8l Ha 14 S,
al 9 criminal offence T&l S &1 A9 UIRT AR 14 H &l .G )... ofdhd
TR 14 H T WY A H&T AT T - "Provided that the provisions of this section shall

ol
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not apply to any farmer for causing air pollution by stubble burning or mismanagement

of agricultural residue." ENCIIRE qﬁ TIF A decriminalize fHar ®
...(TTET).. 394 GRI&T a1 &1 U4 (a1 B ... (aeT)...

URIT AT Sl <1 SORT A9y I8 IS 2 1 faeell & - fher agd
TSI AT # € 8k fami &1 ufaffea s f9a 7 891 @il ..(caasm)... v
31Tem Sft, # 39! I8 I =TS § & air quality pollution @1 ST body 8, ST Sl
Section 3, sub-section (k) g, Sb IR, 'three members, being stakeholders
from such sectors as agriculture...'. TideaR W Gafd Uh IRH 59 HHIE BT
HEI BT, il 8H Ig ST o 1o 3R ATAMERYT Dl T8 g1 &, dl HIY &
IR 1 $9H qR AR | UM 8141 12yl ... (Fag). .

HEIed, H TR I8 Bl d18dl g (o &4 Sl I8 U mechanism AHR T &,
I8 mechanism TTHIRR & I UGHUT bl FHATE HR & [Ty Tb ATIT mechanism
&I, AT mechanism BT T2 SH$ ATA-E1- A1 TEHTT WY 811 ...(GE)...
Ig AEYRT 39 A1 H BN fh U TRW S8l 399 YaAucs, fham, giuie iR
SN & afae 81, o 98] goRl R g9 faoell 3R TadleR &1 S qHiuad
TSI ARBN &, I I Ul 8H1 ..(aer)... $9 A8, 1Y UgHUT Bl FHRIT &
FHATYT & o7 8H Uab a1k | AEHIT SAlhei s o ATEIH H $9 institution B ST B
I Bl ...(TGE). .

ABIGY, § HET AN [ 39 HRATH & I H TIHIRIR IS H IR Hgy]
DI AR BRAT, IHBT AT DHRAT, S (1Y enforcement, TAfT T AT BT
NS oA 81 ...(FaLT)... 89 Sl J AR FEANTHRI I BAl, 39 Hae H & I8
ﬂﬂmfﬂ%ﬁ%ﬁﬁsﬂﬁﬂéﬁmﬁaﬂﬁﬂ?ﬂ%ﬁwéﬁﬂﬁaccountableEﬁfl
...(TAT).... AT TART ST I8 TAAIRIR BT §IS g1, 39D RUIC & a9 HH9G &
A I ST ... 89 faoell $l W@es a1y 3R e d1aravvl oF & fofg
R T F IREg Bl ... 37T O Y ISR 7 91l 8, S8 9 S1fade”
ARl 7 59 [de1 31 T {61 21 ....(@Ge)... I UG Bl [J97 b5 ARPR &
e 7T B ...(FAHT)...

AR, UG AT Sl A Qb (49 I8 ISTAT AT o T g Uguvl & oy <21 &b
qre! el § W & A yeR & g9 {6 2§72 @@, H 9dm 9rEdr § 6
&Y <3 ¥ a1g UQUYT B Ueh IR Pl oIebx MY &1 ...aT).... A= 2rexi 4 g4+
A= gepR & |IF W Y 2, A1h I & 3fER S a1g UG &, SHBI §H ¥
AR | AT R b 3R FHI- T TR IGD a8 H SUTT H B Ab | ....(@GL). .
SIFRIT A STelary UReci bl iR Sl Hl v 96 I8 &, S Ui 9IRd gR aRIh o
Ufeg 1 ... GEH)... YR 8 i1 Jhicid Soll 8, S8 g4 AT YeTH H31 Sff &
e ¥ TRAIC I QN A1 I UG (5T B ...(FaE)... &A1 Sl NDC & T8 T g
g, TITaR0T & &5 § 9 9% AMS §91¢ & 3R §H Ig Bl dlad & b IR
99 # U Ry aRRRUMT # 89 39 F &I o 31U &l ...(agT).. <fdh 396
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T, B9 39 U&H W I Pl dI8d o (b SR AXBHR G 2l § a1y UGyl 3R
&g UGV Bl FATK HR ST & JATARY] DI R BT A8l &, Aoy § |4
AT U ET HO (e faeell & arg TguuT Bl b b [T I8 Sl gab JaTferefiel
fet 3T 2, SHH! U IRT H I 99 AP AU FgAN USH N, g-Iarg|

...(TTET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, | shall first put the
Statutory Resolution moved by Shri Shaktisinh Gohil, Shri Elamaram Kareem, Dr. V.
Sivadasan, Shri Binoy Viswam, Shri M.V. Shreyams Kumar, Shri Derek O' Brien.

..(Interruptions)... . Shri Shaktisinh Gohil, do you want to say something?
....(Interruptions)... . Then, you have to go to your seat. ....(Interruptions)... .
SHRI SHAKTISINH GOHIL: Sir, | move my resolution. ....(Interruptions)... . X,

AYHR DI arrogance J BIS9 8l 9 &l Bl . (a‘J?-IHTH) B9 & foav &x %I'“}IEH‘%r
TE Bl ... 84 I8 DI GReq dl f=1 2, fova & e 8, 988 & e
21 ...(GHT).. ST #RT S resolution B, 3P foIT BTSY 2SR # TEHT TRBR &
RN 81 ... IRGR 889 3ffex § oYl ...(F4H).. 89 989 ared
2 1...(9UH).. 89 918 © (&b SH T ...(aegT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank  you.
....(Interruptions)... . Thank you. ....(Interruptions)... . Okay, you have already
moved. ....(Interruptions)... . Now, | put the Statutory Resolution moved by Shri
Shaktisinh Gohil to vote.

The question is:

“That this House disapproves the Commission for Air Quality Management in National
Capital Region and Adjoining Areas Ordinance, 2021 (No.4 of 2021) promulgated by
the President of India on 13™ April, 2021."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The question is:

That the Bill to provide for the constitution of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas for better co-ordination,
research, identification and resolution of problems surrounding the air quality index
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and for matters connected therewith or incidental thereto, as passed by Lok Sabha,
be taken into consideration.

The motion was adopted.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We shall now take up
Clause-by-Clause consideration of the Bill.

Clauses 2 to 31 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, | move:

"That the Bill be passed."

...(Interruptions) ...
The question was put and the motion was adopted.

*Disapproving the Essential Defence Services Ordinance, 2021
and
*The Essential Defence Services Bill, 2021

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, we have

another Statutory Resolution disapproving the Essential Defence Services Ordinance,
2021 and the Essential Defence Services Bill, 2021 which will be discussed together.
Now, Shri Elamaram Kareem, do you want to move the Resolution?

SHRI ELAMARAM KAREEM (Kerala): Sir, | move:

"That this House disapproves the Essential Defence Services Ordinance, 2021 (No. 7
of 2021) promulgated by the President of India on 30" June, 2021."

* Discussed together.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Resolution is moved.
....(Interruptions)... Now, hon. Minister to move a motion for consideration of
Essential Defence Services Bill, 2021.

& HATET § I H3l; 9T T §3rerd | o w930t (3ft 31 wg) ¢ "eley, H
TR T §:

" STf-raTe e ATl Dl Y G &b f7Y, FT 7 b1 GRaT 3R SYfereh ere: S
Site 3R HURT 1 YR @ & oIy 3R S Hag AT 3Tuilre fawdi o1
SUEH B b o1 fAere, iy FHT gIRT IR ®Y H, R =R fdhar Sl

The questions were proposed.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, we will discuss this
Bill. The first speaker is Shri Sujeet Kumar. ...(Interruptions)... Shri Sujeet Kumar
will speak from Gallery No. 5.

SHRI SUJEET KUMAR (Odisha): Sir, this is a very important Bill in the interest of
national security and in the larger interest of our country. Sir, my party, Biju Janata
Dal and my leader Shri Naveen Patnaik have always supported Government of India
when it comes to the integrity and sovereignty of our nation ....(Interruptions)... .
Hence we support this Bill. Sir, we are facing a situation in our northern front where
we have a hostile neighbour and we also have a possibility of a two-front war with two
hostile neighbours. In the prevailing situation, it is essential to have uninterrupted
essential defence services and hence the Government should have the power to
ensure the maintenance of essential defence services. Hence, we support this Bill.
Sir, the move to corporatize the Ordnance Factory Board is to bring in
accountability, efficiency and also allow the OFBs to explore new markets and also it
will lead to augmentation of Atma Nirbhar Bharat ....(Interruptions)... Hence, we
support this Bill. Finally, Sir, | will conclude by saying that 70,000 odd OFB workers
will be affected. ....(Interruptions)... Their service conditions might be affected
because of this move. So, Hon. Minister, Raj Nath Singhji has assured the OFB
employees that the service conditions of the employees will not be affected. Even
then | urge upon the Hon. Minister to negotiate and discuss with the employees to
give further assurance that their service conditions will not be affected.
....(Interruptions)... With these words, we support this Bill, Sir. Thank you.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don’t do that.
....(Interruptions)... The next speaker is Shri M. Shanmugam. .... (Interruptions)...

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | would like to know: Why was this
Ordnance issued? ....(Interruptions)... What is the necessity of corporatizing these
ordnance factories? ....(Interruptions)... |s it for the purpose diverting this money to
purchase of Pegasus services for espionage against opposition leaders, journalists
and human right activists? ....(Interruptions)... By denying the rightful claims of the
workers, whether the Government is going to indulge in illegal activities.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Have you finished, Mr.
Shanmugam? ....(Interruptions)... | will come to you. ....(Interruptions)... . | will
come to you. ....(Interruptions)...

SHRI M. SHANMUGAM: *" Let Agriculture flourish. Let the farmers live long.

Sir, this Government does not respect farmer’s agitation. We strongly
disapprove all the Acts passed in this session, as they are not passed in proper way.
The Government passed many ‘Black Acts’. All these Acts that were passed in this
session have to be repealed. The Government is snooping the telephonic
conversations of people from various sections. This needs to be stopped
immediately. We oppose the spending of tax payers’” money by the Government for
spoiling the Country."

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Your turn will come,

please be seated. ....(Interruptions)... | will call you. ....(Interruptions)... Thank
you, Mr. Shanmugam. ....(Interruptions)... The next speaker is Dr. M.
Thambiduari. ....(Interruptions)...

DR. M. THAMBIDURAI (Tamil Nadu): Sir, on behalf of the AIADMK, | am supporting
the Bill introduced by the hon. Minister. ....(Interruptions)... Sir, first of all, it is a
very, very important Bill. ....(Interruptions)... The present Government is more
concerned about the external threats.

(MR. DEPUTY CHAIRMAN /n the Chair.)

* English translation of the original speech delivered in Tamil.
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....(Interruptions)... For the security of the country, hon. Prime Minister, Modiji,
has made a lot of efforts to improve the Defence of this country. ....(Interruptions)...
For this purpose, this Bill is very, very important. .... (Interruptions)...

7t STFHTRY: AT YA & ST A18d 2 ... ). .

fuer & w1 ft AfgrpeA @) <) I9AT |ed, 59 98 | (9 989 9
precedents g 3R 99 9R precedents BT ﬂﬁ@_cb_\’ new precedent Slcl B Bl
...(AY)... SRIT, additional agenda ¥ o1 R A1E4, feha e, & 9o
W%Gﬁ?f@’additional agendaﬁ%\rl WWW@%W@%@?WW
fovmer oft 81 81 <ifh 59 We= § 1 €941 81 R8T § ....(aEH)... 396 BrIal,
SHD] AT IOId §U 9 (9l Bl (BT IRE I UTH B+ o g I8l uR UeT foham 11 5
..(AI)... I8 91 ge1 A8aqul 9 81 YDl AT & &b SHH “for the

maintenance of essential defence services so as to secure the security of nation and

the life and property of public at large and for matters connected therewith.” BIG|

defence @I ST maintenance @1 st & IT ST manufacturing AE\T, DT denationalize
BHR &b o7 I8 XTIl BT B ... aUT)... ST § Tady faell el § b 5
Helde HHST Bl AT SIOY1 I8l 39 IR feces ==l 8l IR S Sl @i €, d
RERECIITIDERGC G SR

SR IS, a8’ Ul 989 Tel X2 & b o (8 A18d, Sl g8l R oM 9
BT 8, SUP] §¢ B & [T 3T 3T &, oifh=T M & o1 121 919 <8 8, I8
HIfSTT 4 98 ATBT & ...(TAYT)...

st SUUTIT: AT T3, 3UehT T fawy o” qioi=T 20T, ST 31T ST IR
qiferyl ...(aem). ..

it H'%IEFI\_{FI @ AEIGY, 39 A1 91d {ﬁl ...(AGYT)... It is because my name is
involved in that ...@FET)... T3 ATed & U Y & 31X Sl ¢} 3h § B89

...(TTET)...

ft SURUTfa: AT Usidl, I8 9ed & 918% &1 91d &l ...(IaET)...

37t AfeTeTo]a @A 319 Sl Il X1 & 31X 319 AT 59 9ad | 41 qief 81 ...(ae)...
ST H I8 De Y81 g AR A% B8 I8 g &b Sid o1y {8 Ared = 991 g »id
fepaT, S=8IH wel fob § oMb ST Vel § 3R g8] I 31 & 918 59 AR 6T 8l
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Sl BT 3 & e I Thursday 13T, Friday 13T, Saturday 71T, Sunday 3T,
Monday 1T, Tuesday I, ...(cddHT)...

ot STUTIf: FET TR, 3ae Rk e IR Joiae dact & fore oe1, 98 89
AT, W SHS AN T2l ...(@GEH)... @iel, A GA3dl 3T distract 7 PR

...(TTET)...

3l AfAPIOH @ WHR DI RE F HICT & IR § 3R TH Afed 9 &l
3TUITSTRI & SiTSY I 31T 7, ITe d UIfc e 3Tha¥ HFReR &, I1e oflex 3l §
g9 &, AT o1 8 9189 8, ...(@agm)...

MR. DEPUTY CHAIRMAN: Please conclude. ....(Interruptions)... .

Y AfeFeTof WRA: Id forg ey 781 € 3R o i 781 &, offdb- e i 8
IR g5 Heor | WST B VT © o JUINSTI 18 ST J&T 2 AR 91 B & forv
IR T8l 8| ...(CaET)...

it SURHTAf: M9 3791 1 Hg I ...(GEH)...

31t AferehTol @RA: 89 94 & (oY dAR 8, 314 &R, g4I a<h BRI| ... .

S STFUTTA: AT TR, I8 faeT=1g 9IS TR WX U8l ¥ listed ©1 39 3791
91d HE <1 2l ...(FaHT)...

it wfgrepToA @A SRay, R =i & fog &9 14 (T 9 T<9 2 €, S9! a1 3y
allow 81 X T2 & 3R RTTPT 89 915 H B Hdhd ©, I8 fdof ofThx MY T BN I8 2l

...(TTLT)...
it STUTIRT: A o (g S L L(IaE). .

%ﬂ‘ﬂﬁ?ﬂﬁ?w: ST § U1 99 UQT BT, <9 H VAT message WO - SR9U,
o1 R Ared ot 9rcl, a1 91 el A1 I8 €, <ileX 3% < 8189 did 38 &, Al |
T2 7 W Bl ...(aE)... Tferaries] 3rhand fifoRex 9iaf ¥R €, a1 it 181 99 <8
g, Al 99 $B AU & SR IAD, d §91 A18d & ...(FaH)... WX 37T
fed 2, 1 STl WA IR 9l .. (QJaeT). .
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MR. DEPUTY CHAIRMAN: Please conclude. ....(Interruptions)... . 34 ATl
BHIS DI G 3T G AT o1 g St &1 W= &1 gl
.(FGHT)..J8 eI 81 5., 319 A1 TASIYT Bl a1 ol 2, <A 3R
(@) § AT oy g S 9 ) €, o1 6 e aRw w3 E,
FIT.(EIEI%TH)..GW ITH Y rem U1 IR I T .(FGYT).. It is not proper. AT
o {72 ST, dadt MUt 91d 8 Rdbls R Sy .. (Iae)..

e w3t (3ft oy e« A SUHIIRT SH, A AleddbTo @RI Si T 3Y
T U8 IR Sl Il B § .G, 3R I8 $aT 8 {987 | aofew™ o o
Ugel H ITH IT BBl A7 {6 H 3 & 915 9 A Bl Gl T, dl STAHTTRT
HqBIqY, § I UR..(AYM). 59 F&1 H I8 91 W< Hel a1adl g b 41 I Q4T
BIS ST e8! AT AT .Y, &, H ST el B U8 Radve STw B
off for A5 H wnifcr rawen Sie dXidh | ST Bl 1RV, ..(AGHTH). 981 Sld i
W o AT ..(FAU). 3R Sl 84 81 H8<dqUl e ©, ..(Fa).. 37 IR el IR
TIG1 DI ST AN (G, H ST I8 7RI {51 o1 . (ae ).

ot SguTafa : SN e I RS, 31U Sifefy| . (aE).

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Thank you, Mr. Deputy Chairman,
Sir, for having given me this opportunity to speak on the Essential Defence Services
Bill, 2021 that works towards security of the nation. ... (Interruptions)...

This Bill, we are discussing today, provides for the maintenance of essential
defence services so as to ensure the security of nation and the life and property of
public at large. ...(Interruptions)... It allows the Central Government to prohibit
strikes, lockouts in units engaged in essential defence services. ...(Interruptions)...

Hence, this Bill will improve defence manufacturing, since it provides the
Central Government power to regulate uninterrupted supply of arms, ammunition and
other goods and services to the armed forces in case of strike against the decision to
corporatize the ordnance factories. ...(Interruptions)...

The Ordinance was issued after the Centre announced an overhaul of the
Ordnance Factory Board. ...(Interruptions)... The Union Cabinet had approved a
long-pending proposal of restructuring about 200-year-old Ordnance Factory Board
in June 2021. ...(Interruptions)...

It was seen that major federations of the Ordnance Factory Board (OFB) were
to go on indefinite strike in protest against the Government's decision to corporatize
the Board. ...(Interruptions)... Think of what the effect it would have had on the
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production of military arsenal and defence manufacturing in the country!
...(Interruptions)...

Now, | want to tell you that there is a meaning in every point that the Bill
covers. ...(Interruptions)... The Bill has covered essential defence services; the Bill
has covered strikes, lock-outs, and layoffs; the Bill also covers the punishment for
illegal lockouts, layoffs, and illegal strikes.

it STHUTIRY : S AT 9iet W2 B..(GHH). S U SThR $9 )8 BT FIER
.(TAET).. STTH] FIT AT .(FAM).. T 235 & RIATH &1..(FGLT).. T§ T
235 & RIel® 2 ..(IET)..

SHRI AYODHYA RAMI REDDY: The Bill also amends the Industrial Disputes Act,
1947. ...(Interruptions)...

The original Ordinance had come at the time of Ordnance Factory Board
restructuring, which | again applaud as a great decision. ...(Interruptions)... The
restructuring is aimed at transforming the Ordnance Factories, in our country, into
productive and profitable assets, deepening specialization in the product range,
enhancing competitiveness, besides improving quality and cost-efficiency.
...(Interruptions)...

The Government is committed to safeguard the interests of the employees of
the Ordnance Factory Board. ...(Interruptions)... Sir, | would like to add that it is
essential that an uninterrupted supply of ordnance items to Armed Forces be
maintained for the defence preparedness of the country and the ordnance factories
continue to function without any disruptions. ...(Interruptions)... This Bill will deal
with the emergency created by disruptions and ensure the maintenance of essential
defence services in all establishments connected with defence in public interest or
interest of the sovereignty and integrity of India or security of any State and also to
support the decency or morality of our services. ...(Interruptions)...

In the end, | would like to say that India is working hard to enhance its
capabilities and capacities in the defence manufacturing sector at a fast pace and this
Bill will certainly help in securing India's defence manufacturing sector that will make
us truly Atmanirbhar. ...(Interruptions)... At the same time, it needs to be ensured
that the Ordinance is not used in a wrong manner and is not susceptible to abuse, in
any case. ...(Interruptions)...

With these words, we, the YSR Congress Party, support this Bill.
...(Interruptions). ..
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2t ISTAUTA : 3 B¢ P T AT &) BRIaTe! WA &1 STt 2

The House then adjourned at ten minutes past three of the clock.

The House reassembled at forty minutes past three of the clock,
(MR. DEPUTY CHAIRMAN /n the Chair.)

MR. DEPUTY CHAIRMAN: Shri Elamaram Kareem, please speak. Your name is
here. ....(Interruptions)... . Please speak on the subject. This is my request. This
is as per rule 110.

SHRI ELAMARAM KAREEM (Kerala): Sir, | oppose this draconian Bill.
....(Interruptions)... .

DR. M. THAMBIDURAI: Sir, | have not completed my speech. ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Your speech is complete. ....(Interruptions)... . Let Mr.
Kareem complete his speech. Then, | will come to you again. ....(Interruptions)... .

SHRI ELAMARAM KAREEM: Sir, this Essential Defence Services Bill is a draconian
Bill. ....(Interruptions)... . It is aimed at prohibiting the right of working class of this
country by prohibiting the right to strike. Before prohibiting the strike of workers,
prohibit snooping by Pegasus. You are purchasing Pegasus and snooping.
....(Interruptions)... . You are entering into the privacy of people.
....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Please speak on the subject as per Rule 110.
....(Interruptions)... .

SHRI ELAMARAM KAREEM: This is a serious issue. ....(Interruptions)... . This Bill
should be sent to the Select Committee for parliamentary scrutiny.
....(Interruptions)... . This is against the fundamental law; this is against the ILO
Convention and this is against all precedents of our country. ....(Interruptions)... .
So | request you to please allow us to discuss the Pegasus issue in this House.
....(Interruptions)... .
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MR. DEPUTY CHAIRMAN: As per Rule 110, | would like to mention in the House that
the discussion on a motion that the Bill be passed shall be confined to the submission
of arguments either in support of the Bill or for the rejection of the Bill.
....(Interruptions)... . As per Rule 110, you have to speak on the subject.
....(Interruptions)... .

SHRI ELAMARAM KAREEM: The Government is arguing that this is for national

security. ....(Interruptions)... . | am also talking about the national security.
....(Interruptions)... . Our national security is under threat. Nobody is exempted.
....(Interruptions)... . *

MR. DEPUTY CHAIRMAN: This is not the subject. ....(Interruptions)... . You are a

senior Member. ....(Interruptions)... . | am again reminding you that it is not the
subject; it is not going on record. ....(Interruptions)... . Now, Prof. Manoj Kumar
Jha.

PROF. MANOJ KUMAR JHA: Hon. Deputy Chairman, Sir, once the House was
adjourned, | had certain apprehensions like comrade Kareem about right to protest
which emanates out of Article 19 of our Constitution. Protest is not allowed here;
protest shall not be allowed there and Pegasus shall be used. ....(Interruptions)... .
Sir, what kind of democracy is this? ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Manoj Jha i, please refer to Rule 110.
....(Interruptions)... Please speak on the subject. ....(Interruptions)... .

PROF. MANOJ KUMAR JHA: Sir, yesterday you did not stop the hon. Minister.
....(Interruptions)... He spoke on everything except the Bill. ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: | do not want to enter into a debate. ....(Interruptions)...
Please speak on the subject. ....(Interruptions)... Dr. Thambidurai
....(Interruptions)... .

DR. M. THAMBIDURAI: Thank vyou, Sir, for giving me the opportunity.
....(Interruptions)... .

* Not recorded.
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it SUHUTIRY : ISl 319 99 §8 SV Sit down, please. ... (Interruptions). .. .

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, my point of order is in relation to
Article 105 (1) of the Constitution of India. According to this Article, | quote,
"Powers, privileges, etc., of the Houses of Parliament and of the Members and
Committees thereof - (1) Subject to the provisions of this Constitution and to the
rules and standing orders regulating the procedure of Parliament, there shall be
freedom of speech in Parliament.”" As per this Constitution, we have the freedom of
speech. Then, Rule 267 says that ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Sukhendu Sekhar Rayji, | have got your point.
....(Interruptions)... .

SHRI SUKHENDU SEKHAR RAY: Now come to Rule 267. ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: You have already said about it. You are a very senior
Member. ....(Interruptions)... . 1 would like to quote Rule 110: "The discussion on a
motion that the Bill be passed shall be confined to the submission of arguments either
in support of the Bill or for the rejection of the Bill." ....(Interruptions)... .

DR. K. KESHAVA RAO (Telangana): Sir, | want to say something.
....(Interruptions)... . Rule Book comes from the Constitution. The Constitution is
basic. It speaks about the freedom of expression. In Article 105 of the Constitution,
to which Shri Sukhendu Sekhar Ray has referred, if you refer to clause (2), it gives
me a protection even from the court. | can speak sense and nonsense in this House.
It is my right. ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: You have to speak as per the rules, please.
....(Interruptions)... . Please speak on the subject. ....(Interruptions)... .

DR. K. KESHAVA RAO: As per the Constitution, you have a right to regulate. The
only special thing that the Chairman gets is the regulation. That is about the time.
You can't give me a scripted speech and say, "You read it." ....(Interruptions)... .
It is my speech. What | do is | refer....(Interruptions)... . Now, Shri Elamaram
Kareem has said that when you talk about Defence and when you talk about secrecy
of Defence, he says that Pegasus can also come into the picture.
....(Interruptions)... .
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it ITHHTRY: I Folde W B89 H T 8 & 2l ...(FaE™)... 889 T Rules
and Procedures Bl ... @dH)... A1 $Hd G ST ... @GLH)... | am telling you

about Rule 110.... (Interruptions)... .
DR. K. KESHAVA RAO: Let the Chairman give a scripted speech.... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, | would like to mention that freedom of speech
under Article 105 is subject to the Rules of Procedure and Conduct of Business of the
House. Therefore, Rule 110 of the Rules of Procedure and Conduct of Business in
Rajya Sabha limiting the scope of the discussion is valid. ....(Interruptions)... . |
have already given a ruling. ....(Interruptions)... . | gave you an opportunity and |
have given the ruling. ....(Interruptions)... . IREID] Ql_sﬂﬂﬂé ST, MY §iferyl
...(TALT)... ATqD! B 91 Rpls TR STRA ... ). .

DR. M. THAMBIDURAI: Sir, | am supporting the Essential Defence Services Bill,
2021. ....(Interruptions)... . It is very important. In order to improve autonomy,
accountability and efficiency in ordnance supplies, the Government decided on 29™
July, 2021, to convert the Ordnance Factory Board into a more professional,
Government-owned corporate entity. ....(Interruptions)... . It is essential that
uninterrupted supply of ordnance items should be ensured to the Armed Forces.
....(Interruptions)... . The Modi Government is giving importance to the Defence.
We appreciate that.

MR. DEPUTY CHAIRMAN: Please conclude. ....(Interruptions)... .

DR. M. THAMBIDURAI: Also, the security of the country is most important. For that
supply, the hon. Prime Minister, Shri Narendra Modi, has already announced
Defence....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Dr. M. Thambidurai, please conclude.
....(Interruptions)... .

DR. M. THAMBIDURAI: | appreciate that. The hon. Prime Minister also visited
Defence facilities.... (Interruptions)... .

MR. DEPUTY CHAIRMAN: Please conclude now. ....(Interruptions)...
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DR. M. THAMBIDURAI: Our soldiers are enthusiastic and they are committed for this
country. Our Prime Minister is going and meeting them.... (Interruptions)... .

MR. DEPUTY CHAIRMAN: | will call the next speaker now.

DR. M. THAMBIDURAI: The Defence Minister of India, Shri Raj Nath Singh, also has
taken a lot of effort. He has visited many places to encourage the soldiers.
....(Interruptions).... Therefore, the Defence of the country is of utmost importance.
MR. DEPUTY CHAIRMAN: Please be brief.

DR. M. THAMBIDURAI: | appreciate that and | support this Bill. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, | am calling the next speaker. Shri Sushil Kumar
Gupta. ....(Interruptions)...

£t gEfie $AR TET: J IuHTiT J8ied, § iU 9R el ...agr). ..
YT R HIGD 3B T DI ....(FGLT). .

7 STFHTTRT: H ATYD] el 9T b1 8, AT (9T IR & leidl| .. a8 )...

2 elter FAR TAT: WR, § I 9§ q18% TEl S X8 §| ...(FGH)... 30 5[ DI 319
JNTQY & HIETH 9 ...(FFHT)...

ft SURHTF: 3R 31T Feoide R diel, A Rbls H STRATI ... (TG ). ..

it Fefter HAR TET: IR, § Feolae IR 91l BT 8
30 ST P 31T AJLATST & ATEIH A Essential Defence Services Bill oThR 3|

HRT I8 el & [ STeadrsil # ) T Sl LS &, S HY & A1 Blel B o,
RTTh! Jelde HHST DI AT TR AT, ATl Bicl &, 39 fadl BT f) Aolde B!
DI AT AT, H ATIH ISl (e I8 R I8 5

§ 3o g8 Al ST $H7aT g [ SHH STUT SHDI privatization BT dRE I
&I 91 B &, 7 T H gTe o 919 Bl L(@THH)... U e, IR ...(IaET). .
UH el ... (@au)... $99 3 I & IraeT™ fhar 81 ...(@aer)... 2 Te 3
oIl 3R IHAM dTel BT WY 2 Al B ATl ... RIT UIE g1y fora
7 & b SHA SRl HRP 3T Foll <2 ..(aLH)... I8 59 [d8gdh & A<x
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frerax g1 Tfev & fords ST IR SIRA| ...(aE ). &1 I8 91 St foami
R 3[S JHSH DN ...(TIE). .

it STAHMLT: Y Weolae TR T2l dIe1 I8 &l ...(FGEH)... 3T 39 vy 1) qifery)
...(AHT)... Otherwise, 3TAd! g1 RS TR T2l SIRAM ...(@FEH)... 319 39 fawg
R qIfeTg] ... aem)...

it Feltet HAR TET: TR, § {9 R HE BT ...(aH).... "

ft SURUTUf: T1. BRI @H| ... @@aHH)... 1. GBI G| ... (GET). .

DR. FAUZIA KHAN: Mr. Deputy Chairman, Sir, if the purpose of the Bill is to
....(Interruptions)... .

MR. DEPUTY CHAIRMAN: You have to speak on the subject. ....(Interruptions)... .

DR. FAUZIA KHAN: | am speaking on the subject, Sir. ....(Interruptions)... . Please
let my mike be on. ....(Interruptions)... . | am speaking on the subject.
....(Interruptions)... . Sir, my question is: if the purpose of the Bill is to secure the
security of the nation and the life and property of people at large, do we do that by
snooping into their bedrooms and bathrooms? .... (Interruptions)... .

MR. DEPUTY CHAIRMAN: You are not speaking on the subject.
....(Interruptions)... . Now, Shri Binoy Viswam. ....(Interruptions)... .

SHRI'  BINOY VISWAM (Kerala): Sir, | am holding this book and...
....(Interruptions)... Please allow me to speak. ....(Interruptions)... | have two
questions to ask from the Government. ....(Interruptions)...  Firstly, how are the
workers against the country's security? What is the right of the Government to deny
them the right to strike? Secondly, how is the Pegasus important for the country's
security... .... (Interruptions)... . Yes, Sir.

MR. DEPUTY CHAIRMAN: Binoy Viswam ji, please speak on the subject.
....(Interruptions)... . You have got the opportunity to speak. You speak on the

* Not recorded.
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subject. ....(Interruptions)... . It seems that you are not interested to speaking on
the subject. ....(Interruptions)... . Itis not going on record. ....(Interruptions)...

SHRI BINOY VISWAM: *

MR. DEPUTY CHAIRMAN: Hon. Elamaram Kareem ji, you are the mover of the

Resolution, please speak. ....(Interruptions)... . Elamaram Kareem ji, you are the
mover of the Resolution, please speak. ....(Interruptions)... .  Speak briefly.
....(Interruptions)...

SHRI ELAMARAM KAREEM: Mr. Deputy Chairman, Sir, | had moved the Statutory
Resolution. All statutory rights are denied in this House and outside. Even the
fundamental right of strike is now ... .... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ....(Interruptions)... .
Please speak on the subject. It seems that you are not interested in speaking on the
subject. ....(Interruptions)... . Itis not going on record. ....(Interruptions)... .

SHRI ELAMARAM KAREEM: *

MR. DEPUTY CHAIRMAN: Please speak on the subject. ....(Interruptions)... HEA
HAT ST, M9 STA1E & | AT H31 S $1 91 2l Rebls H S|

& HA (37 X R« Suwmafa of, # AU S A del & Ui 3THR
&h BRI el g, [ A el 1 39 [Jd ) U+ faeR &b foyl
...(TALT)... ST 1 3BTV ST §RT &H Bl TS &, S MBI & e H § g1 a1
el T8l gl H 9gd oWl d1d 8] B, H Ig Hel a1edl g (&b I8 el Tl e &
S peaceful protest 1 ¥l ISR 81 2l ...AHT)... § Ig T BR 1 A8 §
fr g f9a Right to Peaceful Protest P fpsdt oft A # 8l Ahar gl I H I8
provision 3BT ARE ¥ Bl 89 Ordnance Factory Pl autonomy H improvement IT-1
qred %, g IFDI efficiency BT eIl rEd %, B8H Ordnance Factory Pl
competitiveness | IR ATl GRS %, reform I AT8d & s?fﬁ%ﬂ’ g9 AN °
Ordinance Factory Board & . (AdYTH)... dg e forar 7, oifdd corporatization T
AT B [SNENEIS] a%tgﬁwaﬁa?—cﬁ%ﬁs g9 Ordinance Factory Board ¥ B
HR dTel BHR HHATRIAT BT service conditions T ﬂﬂﬁ\?ﬁﬁﬂ'ﬂﬂ%ﬂqﬁﬁqﬂi EXSl

* Not recorded.
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g1 DI g9 A 7 a7 @f 8 IR IR employees P service conditions & %IK’?R?
e & 3ie} gt %8 ¥ Uab safeguard provide T AT Bl ...(GEM)... AT H I}
H& DI YA TR I AT DA TS § 3R H I8 W a1 =18 g b I fdaf
HIe U ATel &b forg & IHTe) § ...(ae)... 3R A1- 8- A1 I8 f9e1 99 gurd) g
S4fd T invoke foaT STRIFTT AT invoke &R @ S STwvd 21 8RN A1 H el
g f el & ot ) TR & SI®HR & Ioctad &1 DIs U9 &1 a1 38dT &l ..
(IdYT)... 3R BAN ST T employees' unions &, 3% office bearers & TS 4
qITEd 8 gal 2, 984 o IHRIAS adExel H Sdh A1 qia9d g8 ol ...
(@QYT)... STFHART 815y, H A1 I8 AR Tl § & s 84 39 9 &l
invoke R I STERA B 1 TS, SAMIY H G4 A IRIY BT <181 § (b 59 [0 Bl
FIFHANT ¥ UTR fhar Sy

MR. DEPUTY CHAIRMAN: | shall now put the Statutory Resolution moved by Shri
Elamaram Kareem to vote. The question is:

"That this House disapproves the Essential Defence Service Ordinance, 2021 (No. 7
of 2021) promulgated by the President of India on 30" June, 2021."
...(Interruptions)... | shall now put the motion moved by Shri Raj Nath Singh to
vote. ...(Interruptions)... | called him, but he did not speak.
...(Interruptions)... | am again giving him an opportunity. ...(Interruptions)... |
am again calling him. ... (Interruptions)... Please, keep silent. | am again giving
you an opportunity. ...(Interruptions)... | shall now put the Statutory
Resolution moved by Shri Elamaram Kareem to vote.

The question is:

"That this House disapproves the Essential Defence Service Ordinance, 2021 (No. 7
of 2021) promulgated by the President of India on 30" June, 2021."

The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the motion moved by Shri Raj Nath Singh
to vote. The question is:

"That the Bill to provide for the maintenance of Essential Defence Services so as to
secure the security of nation and the life and property of public at large and for
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matters connected therewith or incidental thereto, as passed by Lok Sabha, be
taken into consideration. ™

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. In Clause 2, there are two Amendments; Amendment (No. 1) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya and
Amendment (No. 14) by Shri M. Shanmugam. ...(Interruptions)... Shri Elamaram
Kareem, are you moving the amendment? ... (Interruptions)... Dr. V. Sivadasan, are
you moving the amendment? Shri Bikash Ranjan Bhattacharyya, are you moving the
Amendment? Shri M. Shanmugam is in the Well. ... (Interruptions)...

SHRI ELAMARAM KAREEM: Yes, Sir. | am moving. ....(Interruptions)... .
Clause 2 - Definitions

SHRI ELAMARAM KAREEM : Sir, | move:
(1)  That at page 2, forlines 2 to 28, the following be substituted, namely:-

"(a) "essential defence services" means—
(i) any service in any establishment or undertaking owned by Government of India,
Ministry of Defence dealing with production of goods or equipment required for any
purpose connected with Indian defence services;
(i) any service in any establishment owned by Government of India, Ministry of
Defence, or connected with, the armed forces of the Union or in any other
establishment or installation connected with Indian defence services;
(iii) any service in any section of any establishment owned by Government of India,
Ministry of Defence connected with Indian defence services, on the working of which

the safety of such establishment or employee employed therein depends;

(b) "strike" means a cessation of work by a body of persons employed in any
establishment or undertaking connected with the essential defence service of India,
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acting in combination or a concerned refusal, or a refusal under a common
understanding, of any number of persons who are or have been so employed to
continue to work or to accept employment” .

The question was put and the motion was negatived.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment (No. 2) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
...(Interruptions)... Are you moving your Amendment?

Clause 3 - Power to Prohibit Strikes in Essential Defence Services
SHRI ELAMARAM KAREEM : Sir, | move:
(2) That at page 2, forlines 31to 39, the following be substituted, namely:-
"Prohibition of strikes— (1) No person employed in a public utility service shall go on

strike in breach of contract—

(a) without giving to the employer notice of strike, as hereinafter provided, within six
weeks before striking; or

(b) within fourteen days of giving such notice; or

(c) before the expiry of the date of strike specified in any such notice as aforesaid; or

(d) during the pendency of any conciliation proceedings before a conciliation officer
and seven days after the conclusion of such proceedings”.

The question was put and the motion was negatived.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 4, there is one Amendment (No. 3) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
...(Interruptions)... Are you moving your Amendment, Kareemiji?
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Clause 4 - Removal of Persons

SHRI ELAMARAM KAREEM : Sir, | move:

(3) That at page 3, clause 4 be deleted.

The question was put and the motion was negatived.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 5, there are two Amendments; Amendment
(No. 4) by Shri Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan
Bhattacharyya and Amendment (No. 15) by Shri M. Shanmugam.
...(Interruptions)... Are you moving?
SHRI ELAMARAM KAREEM: Yes, Sir.
Clause 5 - Dismissal of Employees Participating in lllegal Strikes

SHRI ELAMARAM KAREEM : Sir, | move:

(4) That at page 3, clause 5 be deleted.
MR. DEPUTY CHAIRMAN: Mr. Shanmugam, are you moving your Amendment?
SHRI M. SHANMUGAM (Tamil Nadu): Sir, | move:

(15) That at page 3, lines 20 to 21 be deleted.
MR. DEPUTY CHAIRMAN: | shall first put the Amendment (No.4) moved by Shri
Elamaram Kareem to vote.

The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the Amendment (No.15) moved by Shri M.
Shanmugam to vote.

The motion was negatived.
Clause 5 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 6, there are two Amendments; Amendment
(No.5) by Shri Elamaram Kareem, Dr. V. Sivadasan, Shri Bikash Ranjan
Bhattacharyya and  Amendment (No.16) by Shri M. Shanmugam.
....(Interruptions)... .  Shri Elamaram Kareem, are you moving the Amendment?
....(Interruptions)... .

SHRI ELAMARAM KAREEM: Yes, Sir.

Clause 6 — Penalty for lllegal Strikes

SHRI ELAMARAM KAREEM : Sir, | move:
(5) That at page 3, clause 6 be deleted.

MR. DEPUTY CHAIRMAN: Mr. Shanmugam, are you moving your Amendment?

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | move:

(16) That at page 3, line 34, forthe words, "one year", the words "one month" be
substituted.

MR. DEPUTY CHAIRMAN: | shall first put the Amendment (No.5) moved by Shri
Elamaram Kareem to vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the Amendment (No.16) moved by Shri
M. Shanmugam to vote.
The motion was negatived.
Clause 6 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 7, there are two Amendments; Amendment
(No.6) by Shri Elamaram Kareem, Dr. V. Sivadasan, Shri Bikash Ranjan
Bhattacharyya ~and  Amendment (No.17) by Shri M.  Shanmugam.
....(Interruptions)... . Shri Elamaram Kareem, are you moving the Amendment?
....(Interruptions)... .

SHRI ELAMARAM KAREEM: Yes, Sir.
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Clause 7 — Penalty for Instigation, etc.

SHRI ELAMARAM KAREEM : Sir, | move:

(6) That at page 3, clause 7 be deleted.

MR. DEPUTY CHAIRMAN: Mr. Shanmugam, are you moving your Amendment?

SHRI M. SHANMUGAM : Sir, | move:

(17) That at page 3, line 38, forthe words, "two years", the words "two
months" be substituted.

MR. DEPUTY CHAIRMAN: | shall first put the Amendment (No.6) moved by Shri
Elamaram Kareem to vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the Amendment (No.17) moved by Shri M.
Shanmugam to vote.
The motion was negatived.
Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No.7) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
....(Interruptions)... . Shri Elamaram Kareem, are you moving the Amendment?
....(Interruptions)... .
SHRI ELAMARAM KAREEM: Yes, Sir.

Clause 8 — Penalty for Giving Financial Aid to lllegal Strikes
SHRI ELAMARAM KAREEM : Sir, | move:

(7) That at page 3, clause 8 be deleted.

The question was put and the motion was negatived.
Clause 8 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment (No.8) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
....(Interruptions)... . Shri Elamaram Kareem, are you moving the Amendment?
....(Interruptions)... .

SHRI ELAMARAM KAREEM: Yes, Sir.

Clause 9 — Power to Prohibit Lockouts in any Industrial Establishment or Unit
Engaged in Essential Defence Services

SHRI ELAMARAM KAREEM : Sir, | move:

(8) That at page 4, lines 1to 3 be deleted.

The question was put and the motion was negatived.
Clause 9 was added to the Bill.

31l ITFHTART : I H TS Bl A" HE1! AT IRIY Hedd &b JTAR T AT 2

Please introspect. ....(Interruptions)... .In Clause 10, there is one Amendment
(No.9) by Shri Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan
Bhattacharyya. ....(Interruptions)... . Shri Elamaram Kareem, are you moving the
Amendment? ....(Interruptions)... .

SHRI ELAMARAM KAREEM: Yes, Sir.

Clause 10 — Power to Prohibit Layoff in any Industrial Establishment or Unit Engaged
in Essential Defence Services

SHRI ELAMARAM KAREEM : Sir, | move:

(?) That at page 4, lines 27 to 29 be deleted.

The question was put and the motion was negatived.
Clause 10 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 11, there is one Amendment (No.10) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
....(Interruptions)... . Shri Elamaram Kareem, are you moving the Amendment?
....(Interruptions)... .

SHRI ELAMARAM KAREEM: Yes, Sir.

Clause 11 — Power to Arrest without Warrant

SHRI ELAMARAM KAREEM : Sir, | move:

(10)  That at page 5, clause 11 be deleted.

The question was put and the motion was negatived.
Clause 11 was added to the Bill.
Clause 12 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 13, there is one Amendment (No. 11) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
...(Interruptions)... Shri Elamaram Kareem, are you moving the Amendment?
...(Interruptions)...

Clause 13- Cognizance of Offences

SHRI ELAMARAM KAREEM : Sir, | move:

(1)  That at page 5, line 23, for the words "cognizable and non-bailable", the
words "non-cognizable and bailable" be substituted.

The question was put and the motion was negatived.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 15, there is one Amendment (No. 12) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
...(Interruptions)... Shri Elamaram Kareem, are you moving the Amendment?
...(Interruptions)...
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Clause 15- Protection of Action Taken in Good Faith

SHRI ELAMARAM KAREEM : Sir, | move:

(12)  That at page 5, clause 15 be deleted.

The question was put and the motion was negatived.
Clause 15 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 16, there is one Amendment (No. 13) by Shri
Elamaram Kareem, Dr. V. Sivadasan and Shri Bikash Ranjan Bhattacharyya.
...(Interruptions)... Shri Elamaram Kareem, are you moving the Amendment?
...(Interruptions). ..

Clause 16- Act to Override other Laws

SHRI ELAMARAM KAREEM: Sir, | move:

(13) That at page 5, clause 16 be deleted.

The question was put and the motion was negatived.
Clause 16 was added to the Bill.
Clauses 17 to 19 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the hon. Minister to move that the Bill...
...(Interruptions)...

SHRI ELAMARAM KAREEM: Sir, my motion is there. ... (Interruptions)... My motion
is there and it is admitted to refer this Bill to a Select Committee. ... (Interruptions)...
| have given you the motion and it is admitted... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Elamaram Kareemyji, it has already been disposed of. This
is for your information. ... (Interruptions)... | also gave you the opportunity of the right
to reply. ... (Interruptions)...

SHRI ELAMARAM KAREEM: Sir, | moved it.. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, | have given that. ...(Interruptions)... Now, Mr.
Minister to move that the Bill be passed. ... (Interruptions)...

Y IISTT WE: WEIS Y, H YR PR &
"o faeraes &1 9Tk favar sy
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 1100 hours on
Friday, the 6™ August, 2021.

The House then adjourned at nine minutes past four of the clock till eleven of the clock
on Friday, the 6" August, 2021.
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